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LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Answers)

2199
LOK SABHA
Saturday, 8th December, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAkER in the Chair]
QUESTIONS AND ANSWERS

No. Questions:
(Part I not published)

MOTION FOR ADJOURNMENT
BUDDEA JAYANTI SAMITI SARNATH

Mr. Speaker: We start with an
adjournment motion. Shri R. N.
Singh has given notice of an adjourn-
ment motion which reads as follows:

“The total inactivity of the
Buddha Jayanti Samiti, Sarnath,
and the consequent boycott there-
of by the Mahabodhi Sabha,
Sarnath, (as reported in Aej of
Banaras dated 6-12-1058, at page
2",

What is the local Government doing
about it?

ot o Ao Tag (foram Miigr—
99 7 foen afera—afeor afimw) -
B FET AT 9T ST e
=g T § | 9G9I AT ST W2W A
FORC Y 9 ¥ q@ A §F
ey | giufa oft gf § ag s st
T W ot & | gwfed gy af ST
Fofgemar 4 ww  afufa s amwwe
femr & 1 s 99T w2w & afafa 7
A At ¥ w1 A fear & e

2200

TE A IO F A § wwrewe fmm
AATE T wRwE A

FAAT F T FT TG T R I I
farFE Ffages N 59 oW
femm I 1

The Deputy Minister of Education
(Dr. M. M. Das): So far as we have
been able to collect the information,
there is no Buddha Jayanti Samiti set
up by the U.P. Government at all
Yesterday, after we received the
notice of this adjournment motion, we
contacted the Divisional Commissioner
of Banaras, Shri Shiweshwarkar, and
we received information from him.
The Commissioner informed us that
there is no official Buddha Jayanti
Samiti at Sarnath. There have, how-
ever, been meetings for the last few
months of departmental officers to co-
ordinate the schemes for various im-
provements at Sarnath and to review
the progress of work. The Commis-
sioner is the Chairman of these meet-
ings and the Secretary of the Maha-
bodhi Society is invited to attend these
meetings. No committee has been
officially set up by the State Govern-
ment of Uttar Pradesh.

Now, #ie last meeting took place a
few days back. The Secretary of the
Mahabodhi Society did not attend it.
Beyond this, and beyond the news-
paper report, the Commissioner had
no information about the alleged boy-
cott.

Mr. Speaker: Has the committee
been set up by the Central Govern-
ment?

Dr. M. M. Das: No, Sir. There is no
official committee at all; neither it was
set up by the Uttar Pradesh Govern-
ment nor it was set up by the Central
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ment

[Dr. M. M. Dass]

Government. The officers of the
different departments of the Uttar
Pradesh Government used  to meet
occasionally under the chairmanship
of the Commissioner and discuss the
progress of these celebrations. That
was all. The Secretary of the Maha-
bodhi Society was invited to
attend this meeting. The Central
Government has got nothing to do
about it.

Mr. Speaker: The officers are in
charge of the celebration? The Com-
missioner, along with some other offi-
cers, is in charge.

Dr. M. M. Dass: For providing
amenities to the pilgrims, on this
particular occasion, the Uttar Pradesh
Government has taken up many sche-
mes. For example, the construction
of hostels, water-supply, electric sup-
ply, etc.,—all these are taken up. To
co-ordinate the activities of the dif-
ferent departments of the Uttar Pra-
desh Government, the Commissioner
ealls a meeting of the departmental
officers. There ‘is no official committee,
as has been mentioned in the adjour:
ment motion,

Mr. Speaker: What is the control
of the Central Government over that?

Dr. M. M. Das: The Central Gov-
ernment has got no control excepting
over the monument We have re-
paired the monument.

Mr. Bpeaker: It seems to me that
there is no particular committee as
such., The Commissioner seems to be
the officer—an officer of the Uttar Pra-
desh Government—who is in charge
of it. This is a matter for—

Dr. Ram BSubhag Singh (Shahbad
—South): This is a matter of some
significance, because all the work is
being carried on under the directions
of the Government of India, and ins-
tructions have been given to all the
important centres, such as Sarnath,
Sanchi and other places, to provide
some facilities to the pilgrims and to
improve hostels and construct new
hostels. So far as I can guess, it is
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ment

under the consideration of the Gov-
ernment of India and other Govern-
ments also. Those officers are meet-
ing regularly. Their names may not
be there, but I think the Secretary of
the Mahabodhi Society must be taken
into consultation with others. What
is the good of keeping him there and
not consulting him?

Mr. Speaker: Though there may
be no formal committee in the sense
that non-officials and others are as-
sociated with it, there seems to be an
official committee over which the
Commissioner seems to be the Chair-
man. He is co-ordinating the activi-
ties of all other persons, officers, etc.,
there, for the purpose of the celebra-
tion there. Sarnath and Banaras are
very important places of Buddhist
pilgrimage. It is admitted that a
number of pilgrims come to that place.
Their conveniences are being attended
to and hostels have been opened. The
Central Government is in general
charge or overall charge of the cele-
brations in which Rs. 1 crore has been
spent from the Central Government.
Thousands of pilgrims come from all
quarters of India. I would urge on
the hon. Minister to get into touch
immediately with the State Govern-
ment and ask them as to why a Com-
mittee over which an official presides
should give occasion for such com-
plaints. He must work in co-opera-
tion with the Maha Bodhi Society who
are in charge of it. I would ask the
hon. Minister to ascertain the facts
and place them before the House in
as short a time as possible, in a week.
If really there is any irregularity or
indiscretion committed on the part of
the Commissioner, all that may be
brought to light and brought to the
notice of the local Government. I do
not see any reason why I should al-
low the adjournment motion. As
early as possible, the hon. Minister
will make a statement on the floor of
the House. He will get the informa-
tion and place it before the House.
That is all that he can do.
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BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shry Satys Narayan Sinha):
Sir, I rise to announce that the order
of Government business for the week
commencing 10th December will be

2. The Indian Medical Council

Bill, as passed by Rajya
Sabha.

3. Any business left unfilnished
from today's Order Paper.

4. Further consideration of Finan-
ce (No. 2) Bill and Finance
(No. 3) Bill

B. Electricity (Supply) Amend-
ment Bill, as reported by
Select Committee. :

8. See Customz (Amendment)
Bill.

7. Discussion under rule 212 re:
fixation of pay scales and
other service conditions of
the employees of Life Insur-
ance Corporation.

8. Consideration of motions for
modifying Life Insurance
Corporation Rules 1956, re-
laid on the Table of this
House on 20th November,
1956.

9. Hindu Adoptions and Mainten-
ance Bill, as passed by Rajya
Sabha.

There might be one more Bill wviz,
The Representation of the People
(Miscellaneous Provisions) Bill which,
time permitting, may be included in
the programme. This Bill is expected
to be introduced early next week.

STANDARS OF WEIGHTS AND
MEASURES BILL

The Minister of Consumer Industries
(Shri Eanungo): Mr. Speaker, I beg
to move:

“That the Bill to establish
standards of waights and mea-

and Measures Bill 2204

sures based on the metric system,
as reported by the Joint Commit-
tee, be taken into consideration.”

I do not propose to take the time
of the House because, when the Bill
was committed to the Joint Commit-
tee, there was an exhaustive discus-
sion by all sides of the House and
the result that emerged from the dis-
cussion was that the whole House was
anxious that the change-over from
the present chaotic conditions to the
international metric system in owr
system of weights and measures
should be as quick as possible. The
Joint Committee has gone through
the Bill very carefully and suggested
certain changes which are incorporat-
ed in the Bill as it is presented to the
House now. I need not dilate upon the
changes because they have been ex-
plained adequately in the report.
There have also been a few minutes
of dissent.

One type of opinion expressed by
the Members of the Joint Committee
was that the period of change over of
10 years was too long and that it
should be shortened as much as possi-
ble, because in any change over, time
is the essence and the more you delay,
the more complications come in. On
this point, I would submit that we
are most anxious to shorten the period
as much as we can. The Bill provides
a period of ten years. After careful
consideration of all factors and the
administrative set up existing in our
country, we think it is the longest
that we can envisage at the moment.
We shall be happy if we can achieve
the phjective in a shorter peried. The
point that I want to emphasise is that
the period of ten years mentioned in
the Bill is the maximum period and
not the minimum. If we are able to do
it in five or seven years, certainly we
shall be happy.

Another point which has been
brought out in the notes of some or
the Members is that Hindi equivalents
for the nomenclature should be pro-
vided for. I might mention that
every one is agreed, barring one Mem-
ber of the Joint Committee, that the
international nomenclature should be
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adopted. What is suggested is that a
duplicate set of nomenclatures should
be invented and adopted. I would
suggest for the consideration of the
House that it is easier to adopt the
international nomenclature in our
country than to invent one set in
Hindi and then invent half a dozen sets
of terminology in different languages.
Apart from the confusion which 1t
will entail, it will be impossible tc
find out a set of terms in any lan-
guage which will be acceptable uni-
wversally or even by a bulk of the
people. Another point I would sub-
mit is that pronunciation of the
international terms is so simple that
it can easily slip into any language
of India. (Some Hon. Members: No)
It has been tried. It is worth while
to remember that barring China
where the alphabet is based on a
different system—it is pictographic
and phonetic—all other countries
in the world have adopted this
nomenclature,

The importance of passing the
Bill at the moment is that unless we
have the statutory sanction of this
Parliament, the necessary steps that
have to be taken—and the steps are
many and varied—cannot be taken
quick enough. Therefore, I commend
that the first step in the long march—
many hon. Members want a quick
march—may be accepted by the House.
Our objective can be achieved only if
this Bill is adopted.

I do not propose to take more time.
Any other point which may arise,

1 will have the privilege of replying
later.

Mr. Speaker: Motion moved:

“That the Bill to establish
standards of weights and measures
based on the metric system, as
reported by the Joint Committee,
be taken into consideration.”

Shri H. N. Mukerjee (Calcutta
~—North-East): I have great pleasure
in welcoming the motion made by the
hon. Minister because, as he has al-
ready pointed out, it is absolutely
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necessary in the interests of our
country that we adopt as expediti-
ously as we can the metric system
for the purpose of standardising our
weights and measures. In regard to
this matter this House has repeatedly
expressed its opinion and therefore it
is not necessary for me to dilate
on the point in regard to the urgency
of the adoption of the metric system.
More than once this House has
expressed itself in favour of the
standardisation of our weights anc
measures on the basis of the metric
system, and I take it that we are all
agreed in finding out ways and means
of implementing this almost unani-
mous decision of Parliament. I wish,
however, to point out that though I
appreciate very much the enthusiasm
with which the hon. Minister has
sponsored this Bill, I wish he went
a little step further and agreed to the
time-limit being shorter than the
period of ten years which is mention-
ed in the Bill.

The hon. Minister has told us that
ten years is, according to his view, the
maximum limit and that every effort
would be made to expedite things so
that we can have this measure actual-
ly implemented in 1less than that
time. If that is so, I feel, that the
Minister should have no difficulty in
accepting the suggestion which was
made in the Joint Committee and
agreeing to the figure of five years
instead of ten years. 1 say this be-
cause what we are fighting today is
inertia born of the habit of genera-
tions, and if we are going to fight this
inertia, we have got to take some
steps which might even appear to be
spectacular.

It is common ground that as far as
Plan is concerned, the sooner we get
through with this metric system the
better, and therefore all our resources
should be enlisted for the purpose of
expediting as much as possible the
implementation of the metric weights
and measures. If therefore, we have
a target of ten years, and to that
target of ten years there might very
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easily be added another period of
three years because there is a clause
in the Bill as at present returned
which gives Government a saving
period of another three years, I
feel that in certain Government
departments there might be a certain
lassitude, a certain disinclination to
proceed as quickly as we ought to
with this process of implementation.
I say this because I happen to have
been a Member of the Joint Committee
and we had certain papers circulated
to us, papers covering the work done
on this issue during the last several
years, and I got an impression—that
impression might not be entirely
correct—that at one point of time not
so very far back there was & distinet
lack of enthusiasmm on the part of
certain department in regard to thi.
measure, bu* later since 1855 a change
came into the scene. Afler all, this
question of the standardisation of
weightz and measures on the basis of
the metric system has been hanging
fire at least since 1949 in a very seri-
ous way, but in the beginning I
sensed from the documents supplied
to as that there was a kind of dis-
inclinalion to proceed as quickly as
we ought to with this measure. But
we are told now and tue Minister
has assured us several times thal
particuiarly the Ministry oi Ra‘lway-
and the Ministry of Communications,
which are perhaps the most directly
and immediately involved if this mea-
sure becomes law very soon are
today extremely enthusiastic about the
rapid implementation of du: Bl If
that is so, many of the additional
hurdles which we encountered, let us
say round about 1949, have been
surmounted, and today the Plan has
to be pursued in a tempo which is
very different from the tempo which
was envisaged in 1949. In 1049 an
expert commitiee had repsiicd the:
there would be a phascd prugrimme
for the introduction of this system
which would be between !0 und 13
years. If that was so ‘n 1743 in the
prevailing atmosphere of pessimism
and of disinclination for rapid and
basic change, then surely in tae year
of Grace 1956 we can go ahead much
faster. Surely in the meantime our
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thinking has becomme muci mor.
radicalised than it was in 1849.

I concede, of course, that it may not
be possible inside of five years fully
1o implement this measur> because I
am quite conscious of the difficulties,
technical and legislative, that are in
the way. DBut at the same t'me, if
we have a target of five years instead
of ten years, then surely that ought
to be an incentive. If we have a tar-
get of ten years plus an additional
time of three years, then surely
enthusiasm is likely to lag, but on
the contrary if we have a time-limit
fixed of five years, that would be it-
self be an impetus, that would be
something of that struggle against
inertia which I am sure the Minister
himself wishes to wage. Therefore I
suggest we should have the term of
ten years reduced to a term of five
years, and there is nothing to prevent
Government coming forward a little
later to tell Parliament, the next
Parliament, the difficulties which have
arisen if it becomes necessary, which
I hope it will not be, to exiend that
period of five years, but at the
moment if we are keen on this mea-
sure—and from all accounts we are
very keen in regard to this measure—
let us have a iarget not of ten years
which would be a damper on the ad-
ministration, but a target of five years.
There is always the saving clause
which enables Government to leng-
then the period by a certain number
of years if that comes to be justifiable,
and it is always open to Government
besides to come before Parliament and
tell us that it is difficult to complete
the implementation of this measure
in the five years period. Therefore, I
suggest that the Minister considers
very seriously the point which some
of us tried to place in the Joint Com-
mittee, and we are placing it before
Parliament also, the point that we
should have a target of five years
rather than of ten years. And 1
repeat since there is a saving clause
enabling Government to add another
three years, and since it is always
open to Government to come before
Parliament to ask for a revision of the
target, surely it ought to be possible
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for the Minister, who I am sure is
quite enthusiastic about this measure,
to accept this change which I am sug-
gesting.

I would also like to point out in
this connection that after all the
metric. system was adopted by France
at a time when she was in the throes
of a revolution. In 1793 France was
attacked by the combined forces of
Manarchy all over Europe, and 1t was
at that point of time that France
adopted the metric system. Of course,
in France the metric system under-
went vicissitudes, ups and downs and
all that sort of thing, but it was the
spirit of the revolution which enabled
France to go ahead with the introduc-
tion of this very radical and far-
reaching measure which since then
almost the whole world has adopted.
It is therefore up to us to think today
that if in this country we are going
to have basic change,—and Govern-
ment's claim to the support of the
people today is based on the idea that
basic change is taking place—the
atmosphere should be electrified, and
the atmosphere can be electrified by
a variety of measures among which I
count the idea of the metric system.
For example, when Government goes
ahead with the tasks of propaganda
and publicity—and I wish that this ‘s
done immediately, even before this
Bill becomes an Act; I wish that pro-
paganda is carried on extensively all
over the country in different places—
that propaganda can be conducted in
school-rooms; for example, in the
school-rooms, conversion tables would
have to be popularised. Now, the
conversion tables according to the
metric system are the most simple
imaginable, and it would be a kind of
joyous intellectual adventure for our
students at schools to be told about
this new change in the conversion
tables. It would make it unnecessary
for our students to go through the
heart-breaking labour of meforising a
large number of tables, all artificially
developed, all with a variety of
nomenclatures, - all with a variety of
numerals to be committed to heart;
and that whole chaotic system is going
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to be substituted by the metric system
where, in accordance with the tradi-
tional genius of our country, the
decimal idea is coming into the pic-
ture. Now, these conversion tables
can be taken to the schools straight-
away.

Straightaway, the Ministry of
information and Broadcasting should
produce films by which this whole
process will have to be explained.
Now, what I do not understand is
that in spite of our adoption of the
decimal coinage, and in spite of our
now going to adopt the metric system
of weights and measures, hardly any-
thing is being done, as far as the
common man is concerned, for the
kind of intensive and extensive publi-
city and propaganda which is very
necessary.

Now, it is on this account that I
want to point out that, after all, there
are many people in the country—
their number may not be very large,
but at least there are some people in
the country—who are quite enthusias-
tic about the ideal of popularising the
metric system. I can tell you, for
example, that in Calcutta, in my
constituency, there happens to be
situated the headquarters of what is
called the Indian Decimal Society,
and that Society gave me certain
material in regard to this Bill which
I tried to present before the Joint
Committee. I have been told by the
officials of the Indian Decimal
Society that they are ready to offer
voluntary service to any Government
organisation which might be formed
in order to assist in the tasks of popu-
larising this new system.

I know that a great deal of talk
might ensue in this House and in the
country regarding the new-fangled
nature of this innovation, but I am
sure, after having discussed this
matter more than once in the House
and after having adopted the decimal
coinage, this House will not need to
be treated to lectures on the new-
fangled nature of this change. But,
after all, to the country, to the people
at large, many of these changes
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would appear to be strange. After
rll, they would be different from what
they have been accustomed to. There-
fore, it is very necessary that proper
publicity and propaganda are con-
ducted.

Then, again, I would like Minister
to tell me what steps have already
been adopted to enlist the services,
for example, of the Ministry of
Education. The Ministry of Educa-
tion is very closely concerned with
the purposes of this Bill. It is very
necessary for us to prepare text-
books which would be wuseful in
schools, And for that purpose, the
Ministry of Education has to take the
initiative. Text-books on arithmetic
in the schools will have to be recast,
and it is necessary that we look' into
the literature on the subject produced
by countries like France or Germany
or the Soviet Union. Then, possibly,
Government might offer prizes for
the sake of getting prepared text-
books, that is, arithmetical text-
books, which would be very conveni-
ent and popoular, as far as their use
in the schools is concerned. So, this
kind of propaganda and publicity is
absolutely essential, and if Govern-
ment in its various departments, the
Education Ministry, the Ministry of
Information and Broadcasting and so
on and so forth set about the task
quickly enough and seriously enough,
then, surely, we can finish the job in
five years' time rather than in ten.

In my minute of dissent to the
Report of the Joint Committee, I had
tried to point out that countries like
Iran and Syria, according to reports
given us by Government, gave imme-
diate effect to the metric system,
while the Philippines took two years,
and Czechoslavakia four. Now, of
course, our country's conditions are
very different from the conditions
which prevailed in the countries that I
have named. But the Soviet Union
is ancther country, which is, of course,
much larger than ours; it is spread
over one-sixth of the earth's surface,
and it is inhabited by people at differ-
ent phases of cultural development
speaking nearly two hundred differ-
ent languages; and, therefore, there
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might be some kind of comparison
between conditions there and condi-
tions here.

Now, according to the figures sup-
plied us by Government, the Soviet
Uniop took about nine years for full
implementation of the metric system.
But in that country, then they were
trying to implement the metric sys-
tem, they were faced with civil war,
with a foreign war of intervention,
with famine, with blockade and with
all the multitudinous difficulties with
which that revolution was confronted.
Even the Soviet Union could in nine
years' time, over one-sixth of the
earth’s surface, establish and fully
implement the metric system, in
spite of civil war, in spite of foreign
intervention, in spite of famine, in
spite of blockade and in spite of so
many other difficulties. Then, surely,
when we are thinking of basie
change, we can do something about
it, and in very much quicker time
than the one envisaged by Govern-
ment.

Therefore, I plead very strongly
with the Mimister, who, I know, is
very serious on this point, and who, I
hope, will be sympathetic to the sug-
gestion offered in the Joint Committee
as well as in the House, to agree to
the target of five years rather than ten
years. And I rapt that if some serious
difficulties are encounted, he ecan
come before Parliament again and ask
for as much of an extension as is
warranted in the circumstances.

Now, in regard to another matter
which the Minister has referred to, I
wish to point out that sometimes I
feel serious misgivings, when I realise
that under the Constitution, 1t is the
responsibility of the State Govern-
ments rather than of the Centre to
implement this measure. As far as
the views of the State Governments so
far obtained are concerned, it is, of
course, quite an optimistic feature of
the situation that they have all
agreed to this new standardisation.
But, at the same time, I wish that the
Minister tells us more categorically,—
because he belongs to a party which
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is running the whole country at the
Centre as well as in the States, and
which, I take it, hopes to do so in the
near future as well,—I wish him to
come forward and tell the House that
there is going to be no delay on
account of this particular right being
vested in the States in regard to the
implementation.

At one time, I even felt that if
necessary it might be desirable for us
to give effect to a slight alteration in
the Constitution, so that in regard to a
matter of this description, implemen-
tation mright happen under the aus-

" pices of the Centre. After all, we
have a planned economy, and a plap-
ned economy requires a cerlain kind
of centralisation. while, for certain
reasons, we certainly welcome the
idea of decentralisation of authority,
but for purposes of the success of the
planned economy, it may be necessary
to vest certain powers in the Centra.
But I do not think it will be necessary
for us to think at the moment in
terms of a change in the Constitution.
But I wish the Minister to come for-
ward and tell us what exactly is being
done by the States.

I find from the reports given to us
by Government that most of the
State Governments, even though they
have expressed themselves in. favour
of this Bill, have not yet got the
apparatus; they have not yet got the
technical wherewithal, and they hava
neither got the equipment, nor the
personnel nor the orgaaisation Io™ &
quick implementation of a mzasuite ot
this description.

We have been told, for example,
that perhaps the best organised State
in this respect is Bombay. Now, from
the experience of Bombay, it is found
that if there is set up in the different
States an organisation for enforcing
the standardisation of weights and
measures, then no harm results either
to the people or to the States. On
the contrary, the report says that far
from being a source of expenditure
to the State, the enforcing of weights
and measures yields Bombay State a

- net revenue of about Rs. 2 lakhs a
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year, and there are no reports in
regard to the inconvenience which
might be suffered by the people. I feel,
therefore, that if in Bombay we have
an apparatus which perhaps can be
geared more effectively for purposes
of implementing this kind of stand-
ardisation, then we should begin here
and now with almost every other
State for the same purpose.

Sir, I do not know why if in Bom-
bay we can have an apparatus which
can be geared on for more effective
utilisation for the purpose of standar-
disation of weights and measures, we
cannot have it in a highly industrialis-
ed State like West Bengal, for
instance. But we haven't; as a matter
of fact, we haven't. I wish Govern-
ment to tell us that today efforts are
being made on a national scale by all
the State Governments to secure per-
sonnel, equipment and organisation
for purposes of the change-over in
order that the implementation of this
most-desired system might take place
as quickly as ever that is possible. If
the State Governments are serious,
therefore, about their agreement with
the purposes of this Bill, then the
State Governments should be circula-
rised here and now, in as friendly a
manner as possible, but in an effective
manner, so that they might start with
the task of enlisting the services of
technical experts as well as preparing
the material for the purpose of this
implementation.

I wish also to point out that apart
from the Ministry of Railways or the
Ministry of Communications or the
Ministry of Education or the Ministry
of Natural Resources and Scientific
Research, the Ministry of Commerce
also has a great responsibility in
regard to this matter; and so has the
Ministry of Defencee. Now we are
going to standardise these weights and
measures. We are going to have ins-
truments of weight. We are going to
standardise the specifications. What
steps are being taken—I wish the
Minister tells us when he answers the
debate—what steps are being taken
by the Ministry of - Commerce and
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Industry. It is very diflcult now to
remember who is who in the Cabinet,
because I am not very sure about the
portfolios held by my hon. friends on
the other side, but it is very import-
ant that the Ministry of Commerce
and Industry, however it may be
bifurcated or trifurcated for the time
being, to come forward with schemes
for the preparation of specifications
and for the manufacture of the instru-
ments of weight.

Now, we must have as few of these
instruments of weight as possible so
that we have standardisation; we do
not have a diversity of the actual
instruments by which the weight has
to be taken, and therefore, it is up
to the Ministry of Commerce and In-
dustry to do something about it.

Then there is the Ministry of De-
lence with its Ordnance Department,
which specialises, for several years
Aow, in retrenching people who have
already got some experience in skil-
led technical work. I do not see why
the Ordnance Department of the
Government of India cannot stop this
retrenchment policy here and now,
why those people who are now being
thrown on to the scrap-heap cannot
have their services utilised for the
purpose of producing those things
which are necessary for the standardi-
sation of weights and measures. We
have to manufacture those instru-
ments of weight, and iron foundries
have got to be mobilised, so to speak.
Government has to come forward. I
know in Calcutta and near about Cal-
cutta—in Howrah and the suburbs of
Calcutta—there are so many small
iron foundries which are sometimes
going without work, but which play
a fairly substantial part in the econo-
my of the State. They could be mobi-
lised, and Government could start
some co-operative schemes; may be
a State-cum-private enterprise idea
can take shape in this way, and the
Ministry of Defence can produce a
great deal of the material necessary
in its ordnance factories; and
retrenchment,—which is so often
placarded all over the place, which
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causes so much unnecessary heart-
burning in the country, against which
Government may shout in wvain,
because when people lose their jobs,
naturally they will shout their hoars-
est—can be stopped, if by a planned
method you try to utilise our ordnan-
ce establishments for the manufacture
of these instruments of weights and
measures which we must have, if we
are going to implement the idea of
standardisation of our weights and
measures.

Turning now to the question of
nomenclature, I agree entirely with
the hon. Minister that international
terminology is the best in the circum-
stances that prevail. Now, as far as
the question of international termino-
logy is concerned, almost all the ex-
perts in our country are agreed—there
are a few experts who, perhaps, for
extra-technical reasons are saying
rather vaguely, ‘may be international
terminology need not be entirely
adopted’—all the experts are more or
less agreed, all the State Governments
are agreed in regard to international
terminology. I know there is a feel-
ing in the House—and I noticed it in
the Joint Committee—that we may
not adopt the international termino-
logy; after all, we have our own
language and we have our own terms.
Actually, I gave my mind to this mat-
ter, and the Minister will bear with
me that at one time I was even agree-
able to the idea that perhaps a few
Indian terms could be utilised by us.
But the difficulty was—and it was
pointed out very strongly, particular-
ly by Members of the South, not only
strongly but with a great deal of
cogency which I could not answer—
that after all, there were certain terms
which might be, more or less, recog-
nisable in the north, but which were
unrecognisable in the south; and there
was no agreement on certain terms.

We find also that in regard to such
terms- as ‘maund’ or ‘seer’, there are
so many variations. I see here in one
of the documents supplied to us by
the Ministry that the variation is al=-
most fantastic. The National Sample
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Survey went to 1100 village's scattered
all over the country, at random and
they found that there were as many
143 different systems of measurement
of weight in use and the situation was
much worse in respect of measures
of volume and land area. Then there
was the difficulty that if certain terms
were apparently used widely over
many large areas, they did not repre-
sent the same weight in different
areas. For example, the National
Sample Survey observe that there are
100 different maunds with weights
differing in tolas from 280 to 8320 in
contrast to the standard maund of
3200 tolas, and seers varying from B85
tolas to 160 tolas compared to the
standard seer of 80 tolas. This is a
fantastic situation, a jungle, a maze,
out of which we have to find a way.

The Minister has already pointed
out that the international terminology
is quite simple. It may very well be
acclimatised in our own language. The
same thing has happened in so many
countries. The example of China has
already been mentioned by the Minis=-
ter. It is only because of the difficul-
ties of the language, the impossibility
of pronouncing certain sounds, that in
China they have a few alternative
synonyms; otherwise, they also have
adopted the international terminology.

Therefore, I feel that in regard to
international terminology, we should
not introduce in this House any idea
of international terminology wversus
Hindi, because nobody is saying a
word against the idea of using as
many Hindi words as we possibly can.
But in regard to weights and measur-
es, there is so much diversity and so

much variety that it is very necessary -~

that we make up our mind in regard
to the use of international terminolo=
gy. It was also pointed out in dis-
cussions earlier that after all, if we
were going to have a change, let our
people know full well that we* were
having a change, and we were not
ashamed about making this change.
This change is in conformity with the
traditions of our country. The decis

8 DECEMBER 1956

and Measures Bill 2218

mal system is our country’s legacy to
the world and that system has been
worked out in the sphere of weights
and measures. But if we have to find
out some international terms for com-
mon use, there is no harm about it.

I wish also to point to two other
matters which, I am sorry, the Minis=
ter has not mentioned in his introdue-
tory speech. I had suggested in my
note of dissent to the report of the
Select Committee that in clause T,
after the words ‘the centigrade scale’
in line 7, the words ‘otherwise known
as Celsius’ be added. I was not here.

Shri Kanungo: That we are adopt-
ing.

Shrf H. N. Mukerjee: I am happy
that that is being done. I am sorry
that I was not here for the last few
days and I could not send in an
amendment to that effect. But I am
very glad that the Minister is accept-
ing this ‘Celsius’ which is internatio-
ndlly acceptable and that it is also
being mentioned in our legislation.

I want in conclusion to refer to
another point about which I do mnot
wish to raise any controversy; but I
wish the Minister to have this exa-
mined by his technical advisers. As I
told you earlier, I was given some
material by the Indian Decimal Socie-
ty and they drew my attention to the
report of the Committee on Weights
and Measures legislation in Great
Britain, which reported in May 1951.

In this Bill we have tried to define
certain units like the unit of time,
‘second’ and unit of luminous inten-
sity like the ‘candela’. As far as I
know, there is no controversy in
regard to the meaning to be attached
to such terms as ‘second’, ‘ampere’, or
‘candela’. When we want standardisa=
tion, we want it only in order to avoid
duplication, to avoid confusion. In
regard to these terms, as far as I
know, there is no controversy. There-
fore, I feel that we need not have
these clauses, 5, 6 and 8, where terms
like the ‘second’, ‘ampere’ or the
‘candela’ are defined. But, if we
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decide that they should be retained,
then, it may be necessary to define
certain other terms like the ‘volt!
‘ohm’ and ‘watt’, and similar expres-
sions. I do not wish to cumber our
legislation with definitions of this sort.
And that is why I find that this report
throws out certain very suggestive
ideas.

In regard to 'second’, the unit of
time, it says that it is desirable that
we have a definition of the unit of
time, the second. But so far as the
committee knew, when they reported
in May 1951, there was no internatio-
nally accepted definition of ‘second’
which has been incorporated in any
legislation. This report also went on
to say that clocks have been invented
which are capable of checking seve-
ral irregularities in the rate of rota-
tion of the earth and therefore ques-
tions might arise in future regarding
the precise value of the ‘second’. That

. is to say, the services of scientists like

the Astronomer General in England °

or, let us say, the Director of the
National Physical Laboratory in our
country will have to be requisitioned
from time to time in order to make
sure about the definition of such a

unit as the unit of time, the second.’

This report also goes on to say that
in regard to such definitions, the ade-
quate definition either of the derived
units of measures or the standards
which are to be the physical repre-
sentations of both the fundamental
and derived units is not, in general,
Ppracticable in Acts of Parliament.

In this Act of Parliament, we are
going to have certain definitions. We
are supposed to be able technically to
apply our minds to this kind of defi-
nitions. One or two of us might know
science well enough to pronounce up-
on this kind of thing but others do
not know anything about it. If we
are going to have technical defini-
tions of this sort and, may be, it is
desirable to have definitions of tech-
nical things of this sort, then, I think,
the better procedure is to leave it to
be done by a Scientific Commission
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which shall be permanently attached
to either the Ministry of Commerce
or to the Ministry of Scientific Re-
search and Natural Resources and
that Scientific Commission will make
a report which will be presented
to Parliament and, may be, with due
regard to our rights, without en-
croaching upon the rights of Parlia-
ment, but performing the role of sub-
ordinate legislation. Only on the basis
of the reports of this Commission
which will be laid before the Houses
of Parliament, the Ministry can make
certain changes from time to time and
notify Parliament and the country
accordingly.

I submit that in regard to defini-
tion of technical terms about which
there is no noticeable controversy in
regard to the definition of technical
terms which are too cumbrous for
incorporation in legislation of this
sort, we might leave them to be put
in the Schedule later on and we
might ask the Minister to have a
Scientific Commission appointed,
which will be in charge of looking
into this matter. This was exactly
what was suggested by the committee
on the Weights and Measures legisla-
tion in England in May, 18051. If we
have a comparable body looking into
this matter, then, perhaps, we shall
disencumber our legislation of many
of these very abstruse and recondite
definitions about which we cannot
give our views but which we can, at
the same time, make sure that, as far
as scientific knowledge of today is
concerned, they are being utilised for
the purposes of the standardisation of
weights and measures, whether the
measure be that of time or of land or
of volume. So, I feel that in regard
to this, the Minister may apply his
mind. He may tell us that his
scientific advisers have given him
certain ideas in regard to this point
which I mentioned in my note of
dissent to the Select Committee’s
Report. I hope that he will tell us
something which, as laymen, ‘as people
who have only a commensense idea
but who cannot go into the intricate
technicalities of the situation, it will
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be possible for us, people like us, to
understand much better than we do
at the moment.

Therefore, before 1 conclude, I
would like to say that we wish
Government to produce as expediti-
ously as it ever can. I wish Govern-
ment really to implement the promise
which has been given us by the
Minister by _implication that every
effort will be made by means of pub-
licity and propaganda to popularise
this new legislation. For that pur-
pose, the services of the people must
be enlisted; the services of voluntary
workers like the members of the
Indian Decimal Society might very
well be enlisted for this purpose. Here
and now the Ministry of Education,
the Ministry of Commerce and Indus-
try, the Ministry of Natural Resources
and Scientific Research, quite apart
from the Ministry of Railways and
the Ministry of Communications, must
prepare a scheme and Parliament
must have some knowledge of that
scheme as to how they are going to
proceed in the matter. It is a matter
of which Parliament must take cogni-
zance.

This Bill is going to be enacted and
I hope and wish that this legislation
will be put on the statute-book before
the end of this year. Then, there
would be other difficulties. The
States will take time to implement.
That is why I want to find some ear-
nest of the seriousness of Government
in this matter. I want Government
to come forward and ask tha Ministry
concerned to te]l the country what is
going to be done here and now. Un-
less we have such measures we may
not implement this legislation expedi-
tiously. Even then the question may
be raised that there is a change which
is going to alter so many things to
which we have got ,accustomed and
therefore here is a change that we
should resist. It is not an answer.
That kind of inertia is dismal which
has crept into the body. If we are
going to make a success of the eco-
nomy of our country we should help
Gowernment as far as we can We
have many radical differences with
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the Government but we are all agreed
that in regard to the development of
our economy, we must go as fast we
can. Our planned economy will be
hindered -gnd thwarted if we delay
the adoption of the metric system, a
system which prevails almost all over
the world, a system to which we have
remained strangers only because of
the puerilities and centricities of
Anglo-Saxonism. Therefore, 1 felt
that we-are all agreed in regard to
the quickest possible implementation
of this kind of measure and that is
why popular support must be enlisted
by Government and all the available
resources of Government must be uti-
lised as quickly and as efficiency as
they ever can. If that is done—and
I hope the Minister will give us
assurances accordingly then, we
should be really happy about that and
we would welcome this legislation.
In any case, we are very glad that
the Minister has brought forward this
Bill. I wish this Bill as smooth and
quick passage in both Houses. I wish
that steps which are necessary for
effective implementation are adopted
by Government, particularly with an
eye to the needs of the country and
the desirability of that kind of popu-
lar publicity and propaganda, without
which the success of this kind of
measure cannot be guaranteed.

12 Hours
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Shri EKamath (Hoshangabad): Mr.
Speaker, Sir, the House has just
listened to my hon. friend on the
right, Shri H. N. Mukerjee, whose
speech was pitched on an academic
and literary plane, shot ‘with high
aspiration and picturesque expression.
I, Sir, am not so presumptuous as to
speak on the very high plane of an
academic or ®literary nature, but I
will speak on a lower plane, if I may
use the expression, a common man's
plane,

I was, a few days ago, in that
ancient capital of the south, Madurai,
and just in order to test the efficiency
of the Government's publicity about
our new currency that is to be on
next ‘All fool's day',—the 1st of
April,—1957, after my brief speech I
pPut a question to the audience as
Tegards wvarious matters connected

_With this new currency that we are
going to have. I was astounded to
see that many of them gave wrong
answers. You know, Sir, Madurai
very well. Perhaps it is one of the
most advanced .and best cultural
centres,
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Mr, Speaker: I know  Mathurai.

Shri Kamath: They call it Mathurai
in Tamil. It is a sort of distinction
from the Mathura here.

Mr. Speaker: This is called Vada
Mathurai or Northern Mathurai and
the one to which you went is
Southern Mathurai.

Shri Kamath: There is an “i" added
at the end. Formerly it was only
Madura and so there was a little con-
fusion between this Northern Mathu-
ra and the southerm Mathurai. At
this meeting to which I am referring,
even educated young men studying
in colleges had come in large num-
bers. I as to see that was tounded
many of them gave Wrong answers as
regards conversion tables, as regards
the value of the old postal stamps in
terms of the new currency that we
are going to introduce and so. on. |
asked them whether they did not
have enough of propaganda and pub-
licity about it on the radio, in the
Press and all sorts of forums over
which the Government have com-
mand all the year round. They said:
“Yes, we have heard a lot of it in the
Press also”. But, apparently, it has
not been driven home, and even
educated people did not know much
about the new coinage that we are
going to have next year. Only one
tiny little boy studying in the 5th or
6th standard just ventured a guess
about the question put and that guess
proved to be correct. But all the
other answers that were given on the

. subject by many educated people,

about half a dozen or so, proved to
be wrong.

I would, therefore, begin with that
little experience of mine just to tell
the Government—I do not want to
use the word ‘warn'—that they
should be more careful about imple-
mentation. They have got the mono-
poly of radio. The Press is almost
a ‘stooge Press’—I would not like to
use the word ‘stooge’; I shall only say
that the Press is always at their back
and call, they can hand out whatever
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they want to the Press and it comes
out like a shot. Therefore, I would
request the Government to see that
in the matter of publicity with regard
to this new measure of weights and
measures they utilise the media to
the best advantage, not of the Gov-
ernment but of the people. Usually
the people are forgotten and the Gov-
ernment remains. That, I hope, will
not be done in this case.

[SeEm1 Barman in the Chair]
12-15 hrs.

Another aspect of the matter is
about the co-ordination between the
Central Government and the State
Governments. There are certain
things, State measures and so on,
which have to be repealed. Unless
the State Governments co-operate

with the Central Government fully.

and efficiently, this measure will cer-
tainly not reach the people in the re-
motest villages as it ought to. I am
tempted to drive this point home
because right under the nose of
Ministers here there seems to be no
co-ordination in a very important
matter which rocked the capital
recently. Today there is an echo of
the last year’s mass murder by
jaundice in the capital A friend
told me just now—I have not read the
papers—that our colleague Sardar
Baldev Singh is very seriously ill
with jaundice. I do not know whether
he contracted it during this year’s
contamination of water-supply. But
I am told his condition is serious and
blood transfusion is being given. I
pray God that he will pull through
and will join us here very soon.

But here I am referring to last
year’s jaundice epidemic on the sub-
ject of lack of co-ordination. A week
ago, when | was absent, a question
was put—I am grateful to Dr. Ram
Subhag Singh for that—here to the
Health Minister. The question was
put to the Health Minister here and
she said—I read about it in the papers
—that the responsibility for all that
happened, for all that murder in the
capital by jaundice was the responsi-
bility of the State Govermnent only
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and the Central Government had no
responsibility. Here is a letter writ-
ten by Dr. Yudhvir Singh, former
Minister of Health of the Delhi State
Government, to an applicant who ask=
ed for compensation. This is what he
writes:

“This was a misfortune in
which in no respect the State
Government or authorities were
responsible and therefore the
question or any compensation
does not arise at all.”

In this little matter the Central
Government says that the State
Government is responsible and the
former Health Minister of Delhi
State, Dr. Yudhvir Singh says that
the Central Government is responsi-
blee I can quote many instances
like this where there is complete
lack of co-ordination between the
Central Government and State Gov-
ernments. If this happens again in
this matter of standard weights and
measures, well, I do not know what
will happen to our people in the
villages.

I referred to this matter when the
Bill came up for reference to Select
Committee of this House during the
last session. Then I expressed my
fear that the Government being ineffi-
cient as it very ofterf is, the poor
people in the villages and in the
small towns will suffer considerably,
will be created, muleted and deceived
by the vily and the cunning folk in
the big towns, the traders and people
of that sort.

May I, Sir, invite your attention to
this aspect of the matter as regards
the various Greek and Latin terms
that have been used with regard to
various standards mentioned in this
Bill of weights and measures? I
wonder how many of our educated
people even in this country will be
able to recognise the distinetion
between Deka and Deci.

I am sure after a time Deci will
become “Deshi” which is very well-
known in the country. The charge
has been levelled against most of us
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that we have been anglicized. With
regard to this Bill, I can very well say

. ¢hat we, the anglicized people are
trying to ‘hellenise’ the poor people;
I am using it as the adjective form
of Greek......

Shri Chattopadhyaya (Vijayavada):
Thanks for the knowledge.

Shri Kamath: ....not single ‘T, but
double T". We are trying to hellenise
the poor people in our country and
also latinise and romanise them.
There are other points mentioned here
in these Minutes of Dissent. So, the
Government should devise proper and
suitable Hindi or Indian terminology
for these various things. Otherwise, I
am sure that there will be chaos and
confusion all over the country in this
matter.

Mr. Chairman: I think they can
very well pick it up; of course, that
will take time.

Shri Kamath: “Deka” is ten times.

and “Deci” is one-tenth.

Mr. Chairman: ‘“Deka” and ‘“Deci”
are akin to “Zq’. They can very
well pick it up after gome time.

Shri Eamath: I hope they do so.

Mr. Chairman: We have accepted
the principle; the question is only of
terminology.

Shri Kamath: I fully share your
optimism.

Shri Chattepadhyaya: Let us be
optimistic,

Shri Eamath: With all the misfor-
tunes of the country, I am still opti-
mistic about the future of democracy
and our country.

Shri Kanungo: Hear hear.

Shri Eamath: I am glad the Minis-
ter and the poet both agree in this
matter. It does not always happen in
this House. I would, therefore, im-
press upon the Minister the imperative
need first for devising a suitable ter-
minology, not necessary with the
help of Dr. Raghubir. I have
great regard for his ominence
in Hindi research, but I would only
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vefer to an incident which happened
when the Prime Minister visited Nag-
put about a year and a half ago. He
was taken to Dr. Raghubir's Inter-
national Academy; the Prime Minister
said that he had come across some of
the new coinage of Dr. Raghuvir and
added, “even if I try to memorise
them for the rest of my life, I shall
not be able to remember them; my
jaws are already aching by pronounc-
ing them.” It may be jaw-breaking
or jaw-aching. So, I am sure the
talent in the Government and outside
is fairly adequate to cope with the
needs of the situation to devise sim-
ple terms which the ordinary villa-
gers and townsmen will be able to
understand, so far as these weights
and measures are concerned.

There is an old saying “All is not
gold that glitters”. That is very true
in the modern agexnot even the coins
that are going to come are not
I would modify it a little and say,
“All is not good that is new”. I am
afraid the Government has been seiz-
ed by a penchant, nay, a passion for
novelty-mongering. The coinage, the
calendar, weights and measures,
everything is thrust upon us ome
after another, piled up like Pelion on
Ossa. So many things have crowded
in during the last five years. We do
not know what is being implemented
and when. I went to Madurai and
asked the townsfolk. I went to my
own constituency also recently and
the villagers do not know when the
new coins are coming, what are the
various conversion tables or . figures
etc. This has been before the coun-
try—I mean the coinage business—
for the last two years and the Gov-
ernment has been ‘propagandising’ the
Coinage Act and the rules during the
last one year intensively, but it has
not reached the villages in spite of
Radio and many other media that the
Government have at their command.

I had suggested during the course
of the discussion on the Bill in the
last session that this was not yet a
universial system and I quoted from
the British Encyclopaedia; I do not
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want to repeat that again. I had ask-
ed the Minister, rather requested him,
to go through the British Encyclopae-
dia and I am sure he has done so and
the Joint Committee has had the bene-
fit of the wisdom generated by the
Minister from the Encyclopaedia.
But, I do not know what is the urgent
need for this new system today.
Again I make it clear; the priority
that has been given to this should
have been given for a uniform sys-
tem of weights and measures all over
the country. Your Bengali maund is
different from the maund in our
place.

Mr. Chairman: There are so many
maunds.

Shri Kamath: You know that very
well The vast machinery of our
Government, which is growing day
by day—I do not’know whether it
will rise to astronomical proportions
—has not been able to bring about
this uniformity all over the country
with respect to the existing weights
and measures. There is so much of
corruption and cheating in this matter
and even stones and pebbles are
used as weights. I have seen it my-
self. Government does not tackle
this big evil.

Shri Chattopadhyaya: Ask the Gov-
ernment not to leave any stone un-

turned.

Shri KEamath: I am glad the poet is
helping me. They will turn all the
stones and, turn them over for use
in the villages. 1 am referring to the
stones and pebbles that are still be-
ing used for weights and measures.
1 have raised this point twice in this
House. What has the Government
done in this matter? The Govern-
ment has been inefficient or remiss in
this matter. They cannot do anything
with regard to the removal of this
evil in the country and they go to
big things like metres, * kilograms,
candelas and all that sort of thing.
They are toying with the lives of
our poor people; they are playing
with their hard earned money. I do
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not regard the Government as com-
petent to implement what is contained
in this Bill unless they prove to us
that they are competent to remove
the existing evils from the prevalent
system of weights and measures in
this country. That is the first task
they will have to take up and imple-
ment satisfactorily, so that we will be
convinced that they have got the abi-
lity, the efficiency and the will to see
that this thing is put through.

Before I close, I would only say
that since 1947, who have been try-
ing—all of us—to usher in a new sys-
tem, a new way of life, for our peo-
ple in this country. In spite of that,
there are millions today in the coun-
try who are without food, without
clothing, without shelter, let alone
education and medical assistance.
There are millions in the country go-
ing without adequate food, clothing
and shelter. Government do not seem
to be anxious to provide these things
to them first, before we embark upon
these hairbrained ventures. It is not
that new things should not be intro-
duced, but will such new things such
as these weights and measures, new
coinage, new calendar, give them a
new life? Will such new things
create new men in our country and
inspire the people with a sense of high
endeavour and purpose? I am afraid
that the Government is putting last
things first and first things last.

I shall again appeal to them to bend
their energies to the primary task of
feeding the people, clothing the peo-
ple, and housing the people, and when
they have tackled it well and truly
and efficiently, let them take up new
measures, with which none of us are
in disagreement, but they must have
a sense of priorities, and that is the
only way by which we should be able
to create a new life and a new pur-
pose in this country, and that is the
only way by which men and women
in our country will have life and
have it more abundantly.
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Shri Chattopadhyaya: On a point of
clarification, I would like to say that
we listened with awe, enthusiasm and
appreciation to the speech made by
the hon. Member, Shri Kamath, but
1 could not quite understand what he
was driving at. Was it that he had
no objection—are we to understand—
to the principle of the measure, but
he had objection to the measure of
the principle?

Shri Kamath: Measure of the pace.

Shri Shree Narayan Das (Darbhan-
ga Central): I think there is none in
the House who is opposed to the prin-
ciple of the Bill. I also think that it
is desirable to have this measure;
there is no doubt about it, but the
necessity may not be urgent and the
feasibility of this measure is also
obscure as seen from a study of the
Bill. It is proposed to bring about
the new scheme during the period of
10 years or so. I must say that the
Government have become too much
international, too early; there are so
many problems in our country which
we have not been able to solve, but
which are urgent. As pointed out, in
our country, even now, 85 per cent.
of the people are illiterate. They
cannot even read or write. So, if we
introduce these international.- nomen-
clatures in the matter of weights and
measures, it will be very difficult for
a very large number of people living
in the rural areas to understand all
these things. It would have been bet-
ter if we had waited for some time
more and paid attention to the edu-
cation of the people in general. I
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have no doubt that the Government
are adopting measures to educate the
people, but that is quite inadequate
and insufficient. The progress is not
so good as it should be....

Mr. Chairman: Order, order. I must
tell the House that this is a Bill
which has come out of the Joint
Committee, It means that the prinei-
ple of the Bill had been already ac-
cepted by this House. What remains
for this House to consider is whether
the report of the Joint Committee
meets the points or the principles that
have already been accepted by the
House, At this stage, it is not for us
to say whether Government is right
or wrong in introducing such a mea-
sure because the people of the coun-
try are illiterate etc; it can be pointed
out to Government that the Bill can
be amended in a particular manner;
so far as the principle is concerned,
it has already been accepted. So far
as its application is concerned—to say
that the Bill should previde the neces-
sary facilities for being introduced
among the illiterate masses—that had
been accepted by this House. So,
generally speaking to say that Gov-
ernment was not right in bringing
such measure at such a time because
our masses are illiterate, 1 think, is
not strictly proper at this stage. I
request hon. Members to speak on
the provisions of the Bill, how it can
be applied throughout the country
with greater facility and ease or sug-
gest any other amendment to the
Bill, as he may feel like pointing out.

Shri Eamath: On a point of clarifi-
cation, may I ask with regard to
calendar and other things about which
you mentioned just now, is not the
House competent to suggest amend-
ments?

Mr. Chairman: Certainly, amend-
ments are quite welcome and quite
proper. What is not proper at this
stage is to say that Government was
not right in bringing such a measure
now. As I said, the principle had
already been accepted by the House
when we committed the Bill to the
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Joint Committee. There is some dis-
tinction.

Shri Eamath: Yes, Sir.

Shri Shree Narayan Das: What 1
was saying was by way of general
remarks. I agree that the principle
has been accepted; there is no doubt
about that. But at this stage the
Bill can be rejected by the House,
These general remarks are not meant
to say it was not proper for the Gov-
ernment to introduce this Bill. Even
now this House is entitled to reject
this Bill. Whatever pertains to this
Bill, either for or against has been
pointed out with regard to the nomen-
clature, of weights and measures etc.
and this House is competent to change
them into Indian names. What 1 am
saying is we are going to adopt so
many international terms in our
national life too early. We have not
educated the people to enable them
to appreciate this measure. As you
know, 85 per cent of our people are
illiterate and they will not be able to
understand these terms. As my hon.
friend has just stated, in spite of our
attempts throughout the centuries, we
have not been able to introduce a uni-
form system with Indian names even.
So, this international nomenclature
and international names like kilo-
grams etc. are not fitted for India
now.

Mr. Chairman: What I meant to
say was that the principle of the
metric system has been accepted by
the House. You can, if you so choose,
change the terminology and substitute
terms which you think will be more
suitable and intelligible to the peo-
ple.

Shri Shree Narayan Das: My re-
marks were not against the metric
system as such. My remarks were
against the adoption of these names
here.

Shri Eamath: With regard to your
ruling, at the third reading stage we
can throw out the Bill
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Mr. Chairman: If the majority so
desires.

Shri Kamath: Who knows the majo-
rity will not so decide?

Mr. Chairman: That is not the
point. So far as discussion in this
House is concerned, there is some dis-
tinction between the original discus-
sion, that is, the first reading, and the
discussion when the Bill emerges out
of the Select Committee. Rule 118
of the Rules of Procedure says:

“The debate on a motion that
the Bill as reported by the Select
Committee be taken into consi-
deration shall be confined to con-
sideration of the report of the
Select Committee and the matters
referred to in that report or any
alternative suggestions consistent
with the principle of the Bill.”

So, at this stage, hon. Members
cannot object to the principle of the
Bill. As regards the amendments
suggested in the Report, the applica-
bility of the Bill or alernative
arrangements, suggestions can be
made and amendments can be moved.
All these things are upon to discus-
sion. I find that there is no amend-
ment to this Bill

Shri Kamath: I am not against the
principle of the Bill. The principle
here is metric system, But the tim-
ing of the measure is not a question
of principle. We can certainly say
that this is not the right time to
adopt the metric system.

Mr. Chairman: It has already been
argued by some hon. Members that
this Bill should come into force 5
years, 15 years or 25 years hence.

Shri Kamath: If I say that it should
have been introduced two years
hence and not today, that is not the
principle of the Bill The principle
is the metric system.

Mr, Chairman: You cannot object to
the passing of the Bill at this stage.
Yo can argue that this Bill should
not be applied for the next 20 years.
You are quite competent to argue.
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Shri Kamath: That can be done at
the third reading stage.

Shri Shree Narayam Das: As far as
Inmabletounderstand,theinnu-
duction of the metric system and
decimal system has been accepted by
the Government and so0 we should
also accept that. What we are object-
ing te is to the international nomen-
clature and terms used in this Bill.
Now, the House is entitled and the
Members are entitled to say that the
adoption of the internatiomal nomen-
clature is not necessary in our conn-
try and we can adopt the nomencia-
ture prevalent in different parts of
our country.

Mr. Chairman: Quite right, I do not
object to that. You can have your
nomenclature, if you like. The House
is competent to say that.

Shri Shree Narayan DPas: I was
referring to the international nomen-
clature and it was in that context that
I said we have become too much
international. In the course of that
I said that this measure is not neces-
sary or desirable for trade and com-
merce at present. Every citizen of
India is interested ih this measure.
But, in order to make the people
understand the necessity and the
advisahbility of having this measure, it
is necessary that we should educate
the people. That we have not done
so far.

It is not enough if the Government
waits for ten years. My hon. friend,
the Deputy Leader of the Communist
Party, suggested that the peried of
ten years provided in the Bill should
be reduced to five years. I would
like to say that the period of ten years
should be increased to twenty years
because only then we will be able to
educate the people and the peaple
will be in a position to appreciate this
measure in the proper way. That'is
ome point.

During the last hundred years a
very large number of committees have
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been appointed to consider all these
‘!;hi.ngs. The Government has also, in
its various departments, considered
these things. Now they have come to
the conclusion that it is better to
introduce this international nomen-
clature. I would like to suggest that
anothe;' committee should be appoint-
ed to find out what is the highest
common measure of names that is
possible in India. In Northern India
terms like maund and gaj are very
very common. In the Southern
States the terms may be different.
But in a country like India, I think
in most of the States the terms like
maund, chataak and seer are com-
mon. So, it is possible, just like in
the Coinage Bill where we have in-
troduced terms like Naya Paisa, to
introduce Indian names here also so
that they may be intelligible to the
general public.
Shri Kamath: Naya gaj.

Shri Shree Narayan Das: So I sug-
gest that different names should be
found out and introduced in course of
time. Therefore, a high power com-
mittee should be appointed to go into
this matter and find out Indian names.
May be they have originated from
Sanskrit. In Sanskrit language there
are so many names even for smallest
measurements. 1 therefore, suggest
that efforts be made to find out Indian
names and they may be used in this
Bill.

Shri Chattopadhyaya:
will not accept it.

Shri Shree Narayan Das: For ins-
tance, “luminous intensity” is a scien-
tific term. For that, the term used
here is ‘“‘candela”.

Shri Kamath: Scandala?

Shri Shree Narayan Das: We must
use terms which are prevalent in the
different States. Students will find it
difficult to understand these things.
So, there should be a uniform system.
I agree that decimal system and the
metric system should be introduced
in our country. But efforts should be
made to find out some suitable Indian

Tamil Nad
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names for all these measurements and
weights. That will benefit a very
large number of illiterate people who
are inhabiting this country, who are
not able to appreciate these terms.

Shri Kamath: There is no quorum
now.

Shri Chattopadhyaya: Quorum is
necessary; and decorum too.

Mr. Chairman: The quorum bell
may be rung.

Mr. Chairman: Now, there is quo-
rum. Shri Telkikar may speak.

Shri Telkikar (Nanded): So far as
the object and the underlying princi-
ples of the Bill are concerned, I sup-
port the Bill. But there is one as-
pect which should be coolly consi-
dered by this House and that is with
regard to the extent of powers given
for delegated legislation. When I say
this, I do not mean to say that we are
doing anything contrary to the prac-
tice or tradition of delegation of
powers to the executive. Generally,
Parliament deals with major problems
and with substantive principles. Sub-
ordinate legislation is designed to
meet emergencies and to aveid the
statutes being overloaded. I also
concede that delegated legislation
saves the time of Parliament. Con-
sidering the vastly increased functions
of the State, the Parliament naturally
does not find time to go into the sub-
sidiary rules, and that is why we are
habituated to accept the principle of
subordinate legislation or delegated
legislation. But, in spite of this, we
must be careful to see that the mat-
ters that are left in the Bill should
not be a substantive character.

Taking this Bill into consideration,
I find that there are certain things
which ought to have been incorporat-
ed in the Bill. The designation of
the secondary units is left out. In
the previous Acts of a similar nature,
such as the Standards of Weight
Act, 1939, the Measures of Length
Act, we find that the secondary units
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also have been defined there. We do
not find a similar thing in this Bill.
While this is a piece of legislation
similar to the previous one, we are
amazed to see that the real legisla-
tion is left to the rule-making control
of the authorities concerned. The
real legislation is to take shape in
the rules that have to be framed by
the executive. Actually, the second-
ary units, the nomenclature, and so on
are the main things in the Bijll,

There was some objection raised by
some hon. Members and especially by
the hon. Member who preceded me
just now. He said that there should
be some Indian nomenclature and that
the present terminoclogy should be
changed. But I fail to understand
his point. Even the present words
we have are derived from Sanskrit.
They are simple ones. Of course,
there is a Minute of Dissent from
Shri Kishen Chand. He says that the
meter may be retained but the nu-
mercal prefixes should be Indianised
and put in Hindi. For example he
says that das, sou, hazar, etc., should
be perfixes. But I say that the same
thing is already there. When we say
Deka, it is from das, that is, ten.
Cente is from sat that is, hundred,
and so on. These were also the origi-
nal Sanskrit prefixes which were used

also by the Grecians and other. So, .

there is no need to change the names.
Anyhow, we are retaining meter, gram
and so on. So, where is the necessity
for a change? The existing names,
as given in this Bill, are all right.
They apply not only to one part of
the country or some parts of the
country but to the whole country,
and they are used throughout the
world. So, these terms will be very
easy for scientific purposes. We shall
be able to understand them, especially
when we read those books and other
literature wherein these words are
used. These terms would facilitate
matters.

There are some defects also in the
Bill. The drafting of the Bill, I think,
is not so well done. It should have
been drafted quite differently. For
example, there is a definition clause—
clause No. 2. In that clause, I find
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some definitions, but there are a num-
ber of other definitions scattered in
other provisions of the Bill. There
are different clauses for, definitions.
All the definitions must have been put
together in one clause, That would
have been better.

Primary units have been given in
the Bill, and for that purpose, they
have framed different clauses. These
may also come under one single
clause so that the Bill may be made
a shorter one. The legislation as a
whole could have been briefer. It
need not have been so lengthy.

As I said, the main difficulty is in
regard to the designation of the no-
menclature for secondary units, which
has been left to the rule-making
authority. What happens is this.
This sort of delegated legislation is
not easily accessible to the people and
the citizens of the country. The citi-
zens will not be aware of the changes.
In order that the subject-matter could
be ventilated freely and fully in Par-
liament and to enable those who are
interested in it may find time to ex-
press themselves and think over the
question - calmly and fully, the desig-
nation of the secondary units should

* be given in the Bill itself. Other-

wise, the rules regarding the same
will not be easily accessible to the
public. After all, these rules are not
secret. There is no secrecy about
them, but they are difficult to assess.

As 1 said, some clauses should be
redrafted. The secondary units should
be incorporated in the Bill itself.
With these words, I support the Bill

Mr. Chairman: The rules will be
placed before Parliament. The Joint
Committee has added a sub-clause.

Shri Telkikar: I said that the rules
are not easily accessible to the public
at large. It is not so for the Mem-
bers of Parliament.

Shri L. Jogeswar Singh (Inner
Manipur): This is a very revolution-
ary Bill, and it is one of the revolu-
tionary Bills that have been introduc-
ed in the life of this Parliament. I
see that the Bill has undergone some
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salient revisions in the Joint Commit-
tee. But my apprehension is how
this Bill will be successfully imple-
mented, and how the features of this
Bill could be brought home to the
illiterate masses of this country. Un-
less we are successful in bringing
home to the illiterate people the fea-
tures of this Bill, I do not think the
purpose and objects of this will be
served.

If we want to see that the Bill is
successfully implemented, the only
solution would be to make incessant
propaganda about the change. My
hon. friend, Shri H. N. Mukerjee just
now said on the floor of this House
that a lot of propaganda is necessary
in this connection. I also support
and endorse his view. All possible
propaganda through introduction of
text books in schools, street cormer
demonstrations, documentary films
and enough advertisement in the
newspapers should be done.

There is one thing about which I
am doubtful. The period for imple-
mentation of this Bill is put at not
later than ten years from now. This

is a revolutionary measure. This is a ,

new Bill, and it is full of complexi-
ties. The rural people would be hard-
ly able to digest the provisions of this
new Bill. Therefore, while the period
of ten years may remain, we should
have some sort of programme com-
mittee, in the meanwhile, and the
programme committee will see to it
that the measures are implemented
earlier than ten years.

13 hrs.

This Programme Committee will
consist of the representatives of the
Ministry of Commerce and Industry,
of the Council of Scientific and Indus-
trial Research and of the other con-
cerned Ministries. It should also
consist of officers who will be respon-
sible for the administration of this
measure. This Committee may go in-
to the question of nomenclature, as
to whether the international nomen-
clature can be adopted by us with
suitable amendments. All  these
things can be gone into by this Com-
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mittee. This Committee may also be
asked to report as to whether it would
be possible to implement this mea-
sure earlier than the period of ten
years.

A suggestion has been made that
it would be possible to introduce this
measure within a period of five years,
because Czechoslovakia has done so
and Russia has been able to do so
within a period of nine years. In this
connection we should look to the
conditions obtaining in our own coun-
try, rather than turn to countries like
Russia and Czechoslovakia. Iran and
Czechoslovakia are smaller than West
Bengal. In size Russia may be bigger
than India, but there is no compari-
son between the conditions obtaining
there and those here. The political,
economic and social conditions abtain-
ing in the two countries are quite
different. Our people have been
steeped, in ignorance for centuries
past. Not only are different weights
and measures in wvogue in different
parts of the country, but they vary
from district to district within a State
itself.

My sapprehension about this mea-
sure is more with regard to backward
areas. In advanced parts of the coun-
try, especially in cities like Bombay,
Caleutta and Dethi, it would not be
difficult to implement this measure
within the time-limit, whatever might
be the nature of the nomenclature
adopted by us. But we have to re-
member the fact that the rural popu-
lation of our country are still back-
ward While in certain parts of the
tribal and backward areas 40 seers
would make a maund, in others 45 ar
48 seers would make a maund. Im
this connection the House would be
interested to know that there are
areas where people do not either sell
or purchase things by weights or mea-
sures. Items like paddy, are still
sold by a kerosene oil tin measure,
So, in such cases there is no guestion
at all of 40 seers or 48 seers to a
maund. People are still ignorant and
do not know anything about these
weights and measures. Such type of
people form about 80 per cent. of the



2247 Standards of Weights

population of our country. Without
taking note of these conditions, it is
not right for us to emulate the exam-
ple of Russia, where it was said that
a measure like this was implemented
within nine years. All these matters
should therefore be decided in the
light of social and economic condi-
tions obtaining in a country.

I welcome the Bill, but for the
successful implementation of it I
would like to appeal to the hon.
Minister to appoint a Programme
Committee on the lines suggested by
me, so that the work of propaganda
can be carried on successfully and
effectively, more especially in rural
areas by way of documentary films,
etc. This is the main point which I
wish to place before the House.

Then again we should have a phas-
ed programme for the implementation
of this measure. This cannot be in-
troduced straightway; it has to be
done in stages. The Committee which
I have suggested will make recom-
mendations as to the best method of
its implementation. Adoption of in-
ternational nomenclature was one of
the points which was discussed in this
House and many hon. Members had
expressed their opinion. My opinion
is this. It should be a nomenclature
which should be commonly understood
by the people of India; it should also
be easily understood by other coun-
tries. We should, therefore, have uni-
form standards which should be
adopted throughout the country.

Shri EKamath: When will the hon.
Minister reply?

Mr. Chairman: I think six hours are
allotted to this Bill

Shri Eamath: Clause-by-clause
consideration has also to take place.
How much time is allotted for it?

Mr. Chairman: No specific time has
been allotted; but there is enough
time. Shri Achuthan.

Shri Achuthan (Crangannur): I
will not be very long.

Mr. Chairman: The hon. Member
can go on.
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Shri Eamath: As long as he wants?
Mr. Chairman: Not that.

Shri Achuthan: Mr. Chairman, I
must congratulate the hon. Minister
for the efficient manner in which he
piloted this Bill in the House when he
introduced it for the first time and
through the Joint Committee. I was
one of the Members of the Joint Com-
mittee, where there was no dispute
about the principle underlying this
measure,

As early as the nineteenth century
the British who were ruling our
country had thought of the introduc-
tion of metric system. There was in
those days a public demand that in a
vast country like ours it is essential
to have uniform weights and measures
in trade and commerce. Not only did
different States have different wei-
ghts and measures, but in rural areas
in a market of twenty square feet
different weights and measures were
prevalent. It was, therefore, {felt

- highly necessary that there must be

uniform standards of weights and
measures. Under the Constitution
while the Central Government is
competent to prescribe standard wei-
ghts and measures, it is left to the
State Governments to implement
them. That is why in this Bill after
careful consideration the period of
implements has been laid down as ten
years.

We have to incur a lot of expendi-
ture. A time lag is necessary.
We have a number of industrial and
commercial establishments. It takes
some time to adopt a new method.
Many other steps are necessary. We
cannot condemn and say that a time
limit of ten years has been prescribed
in a hurry, without considering the
importance of the measure, Shri
H. N. Mukerjee was referring to this
point. He said that we need not wait
for ten years. That is the maximum
period that has been fixed. We will
be all the more happy if it could be
introduced in five or seven years.
There are the Railways and other
departments of the Government of
India. They have to incur expendi-
ture. As it has been stated crores of
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rupees may have to be spent in the
transitional stage. We are in the
first year of the Second Plan. We
want to industrialise our country and
change over from an agricultural eco-
nomy to an industrial economy. A
number of big, small, medium-sized
industries will be established in all
parts of the country. They must all
conform to one pattern. That is the
pattern prescribed by this Bill. All
the primary units have been stated.
‘We cannot say that ten years is a
very long period. The State Govern-
ments have to take the necessary
steps. In other countries also we
have seen that they have taken 15
years, 12 years, 13 years. We cannot
say that there was no scientific think-
ing or that there was no sense of
urgency. All these matters have been
explained in the Joint Committee.

A major objection raised in this
‘House was with regard to the nomen-
clature. That is a very serious ques-
tion. It is said that we are going to
adopt uniformity in weights and mea-
sures. This will come into existence.
Are we to adopt our own nomencla-
ture which may not be the same
throughout the country? We must
have one language. You may adopt
Hindi names. The people in South
India will ask, why. We are even
now finding it difficult-in South India
to introduce Hindi. You want to
adopt Hindi nomenclature also. We
must have such a nomenclature
which will be international. Are
we to say that after the second,
third or fourth Plans, we will
be in a compartment, without any
dealings with other nations? This is
the best opportunity to adopt the
international nomenclature. There
will be no difficulty. Some unskilled
labourers from my part of the coun-
try go to Ceylon to work. They
stay there for six months and then
come  back. In Ceylon, they
have the decimal system of coin-
age. I enquired of them whether they
experience any difficulty on account
of this. They said, for one or two
weeks, there was difficulty, then we
fell in line and there was no difficulty.
They are illiterate people. If you
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propagate all these things, circulate
conversion tables and popularise them
through schools, pamphlets, radios,
etc,, within a short period, five or six
years, I am confident there will be no
difficulty in making the people under-
stand the nomenclature. They will
adopt this system sincerely without
any murmur or objection. I am
strongly for the internationl nomen-
clature. A national nomenclature is
not suitable. Moreover, we want to
assimilate more terms into our lang-
uage. We must enrich our languages.
Let us have our national language.
When occasions arise to fall in line
with international terms and other
things, we must adopt them with
grace. Then only we can be sure of
progress. We must be the first to
march on. We should not hesitate.
We should be the first to say, come
and follow wus. That must be our
attitude.

I have read the note of Shri K. C.
Sodhia, who was, from the very begin-
ning, opposed to this, even when I
introduced my resolution. He says
that his soul will not rest in peace if
this is adopted. Has he ever gone to
the village parts, markets or fairs and
actually seen the cheating and duping
that is done by the petty merchants
against the illiterate agricutural peo-
ple? Many things happen. Instead
of iron weights, they use stone wei-
ghts. Instead of the yardstick, they
use their own hands. They have got
their own patterns of measures for
measuring liquids. In the Joint Com-
mittee, we saw some samples of the
most scientific measures and weights
to be in force which gives no scope

. for cheating poor people. The provi-

sions in thiz Bill are good.

One Member said that too much of
rule-making power has been given.
I have gone through the relevant
provision. They are very simple
matters. They are only matters of
procedure; nothing substantial. All
the primary units, multiples and sub-
multiples have been laid down  here.
Nobody can go against them. The
State Government have to adopt cer-
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tain rules. All these rules will be
placed before Parliament. We can
discuss the matter and if at all ‘any
amendments are necessary, provision
has been made for that also.

Shri Kamath said that all new
things are not good. Is this Bill not
good? He accepts the principle.
How can he say that this is not good?
He agrees that our country must
advance economically and industrially
and poverty must be abolished.

Are we to keep quiet and....

Shri Kamath: This will not abolish
poverty.

Shri Achuthan: When we are set-
ting up new industries, when we have
to export goods and import goods,
we must adopt international weights
and measures and we must be in the
front line of advance.

Shri Kamath: England has not
adopted this.

Shri Achuthan: In the US.A., this
has been adopted. In England, for
centuries, they are following another
system and they are continuing it.
Are we to blindly copy whatever they
do? That is wrong. He argued in
the name of democracy. We must
have full democracy in this country;

that is good. But, what is the P.SP,

doing? Instead of strengthening
democracy, they are in alliance with
the communists. You do not advance
the cause of democracy.

Shri Eamath: You are strangling
democracy.

Shri Achuthan: We are not. We
must see that proper democratic prin-
ciples are adopted in this country and
that the country prospers from stage
to stage as we go on.

I wholeheartedly suppert this Bill. I
am firmly of opinion that the inter-
national nomenclature must be adopt-
ed throughout the country. People
may not be satisfied at the moment.
That is nothing. Within two or three
years, our children will learn all this.
We have adopted the decimal coinage.
I do not want to go into the details.
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When the two sets of coins are circu-
lated, the people will easily take to
these things, in no time. Qur com-
mon people, though they are illiterate,
have intelligence, capacity and under-
standing and they will pick up these
things. 1 support this measure and
request that it be put on the statute
book as early as possible.

Dr. Jaisoorya (Medak): There is a
little misunderstanding. Is anybody
against this Bill and the provisions
therein? I do not think anybody is.

.We have in Indja so many dfferences:

for instance, difference in dress, in the
types of food that the people eat, in
weights and measures, and even in
the way of measuring the intelligence
of the people. Here, we are trying
to bring some form of unifermity. We
have got 16 different provincial Acts.
To remove this terrible confusion,
between the Bengal maund and
Bangalore seer which is about 4 oz
etc,, this measure has been brought.
There is nothing essentially wrong
with the principles, provisions, con-
cepts and aims of this Bill. The only
question that arises is this, namely
the difficulty of enforcing it or bring-
ing it into general use. That will de-
pend upon the organisation of the
Government. Let us assume that Shri
Kamath's proposal is accepted that the
metre should be known as the naya
gaz. It is only three inches more. We
may pass this Bill. We may stand-
dardise our weights and measures,
but my own experience in the villages
and the districts is this, that there are
not enough of inspectors to enforce.
For instance, on the day a man knows
that the Inspector saheb is coming,
he brings out the nayae gaz and is very
assidously measuring. As soon as the
Inspector goes back, the purana gaz
comes in. Same is the case with the
seer. This is a question which has
nothing to do with the Bill. This Bill
is a first class Bill. We require stan-
dardisation, we require uniformity.
Therefore, there is no debate on that
point. The difficulty of implementing
or brining them into proper use has
nothing to do with the merits of this
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Bill. It is a totally different affair.
It will depend on the measure of your
effectiveness and the good organisa-
tion of your Government. That is a
different matter. It is an executive
defect.

Today everybody knows what tea
is. Times have changed rapidly.
Everybody knows what a rail gadi is,
and similarly tar ghar, telegram,
station, cycle etc. We need not manu-
facture jaw-breaking Sanskrit termi-
nology, in which my friend Dr. Raghu-
vira espe®ially is a great authority.

At GZAT™ : FTAE

=t wro@ : afea-fess

Dr. Jaisoorya: This is a pedantic
way of looking at it. People accept
new terms. They wuse the word
“radio”. The only point I want to
emphasize is this: how far is our or-
ganisation able to implement it, and
safeguard the implementation and
supervise it. That is all. People ac-
cept everything very quickly.

During wars countries have been
overwhelmed and there have been
three different currencies. These
things people adapt themselves to. I
do not believe that the difficulties of
transition or acceptance are so ter-
rible as people imagine them to be.
There will be confusion, true, but that
will again depend upon the way you
insist, upon the way you introduce
the new measurements and see that
those new measurements are adopted.
After all the difference is not wery
much between the seer and the kilo-
gram. Instead of saying 10 kilograms,
you may say ten naya seers if you
want. The difficulty is that the gent-
lemen who want to manufacture or
sort of screw out Sanskrit terminolo-
gy miss the fact that even in Germany
and in Europe side by side, though to
a very much less extent, the old mea-
sures are still existing, and when it
comes to actual implementation of the
new terminclogy, it has taken a hund-
red years. The scientific terms that
have been taken over from Latin were
an organic part of the evolution or
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development of the language of the
country, but unfortunately we have
not had that kind of organic modern
equivalents coming up spontaneously,
and therefore gentlemen are manufac-
turing jaw-breaking Sanskrit termi-
nology or Arabic terminology as was
done in Hyderabad. That has noth-
ing to do with the principle of the Bill.
Provided you have a very first class
organisation—of course that depends
upon the executive—within two or
three years, at the most in five years
we can have this change over. The
seer is the seer. It is still existing.
If you want to use the words “rail-
way maund” I have no objection, be-
cause it is a seer. Make it a naya
railway maund if you want. These
are things which can be adjusted. I
think there is no reason to oppose this
Bill.

Shri Tek Chand (Ambala-Simla):
There is confusion and bewilderment
abounding when we think of the pre-
sent state of our weights and mea-
sures. From town to town and vil-
lage to village, there is a confounding
variation. In the same way, a bigha
may be one thing in one part and a
totally different thing in a different
part. Same thing about linear mea=
sures, same thing about avoirdupois
and so on. If an attempt has been
made with a view to standardise our
weights and measures, that should be
welcomed rather than derided.

I for my part feel that our people
are intelligent enough to understand
the new terminology, new names and
new weights and measures without
any difficulty provided, of course,
these new weights and measures are
publicised, and for this, as the pre-
vious speaker said, there should be
organisation. In schools, in cinemas,
through tracts, documentaries and by
means of illustrations the new weights
and measures can be made known to
the common man within the course
of a year. Ten years to my mind is
too long a period, and this matter
ought not to be delayed particularly
because 1 find from the Note of Dis-
sent of Shri Mukerjee that in Iran and
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Syria the new measures were adopted
immediately, there was no time lag,
Philippines did not need more than
two years and Czechoslavakia did not
require more than four. Therefore
there should be no difficulty in the
adoption of the new weights and mea-
sures.

Regarding nomenclature, I am not
fond of innovations, indigenous or
otherwise. Some people want that
new Sanskritised names should be
coined in order to put a rubber stamp
of indigenousness. According to the
Notes of Dissent, the patriotism of one
hon. Member was badly hit because
there are going to be international
names. Several learned Members
have said there should be “ghanta”
and not “hour”, forgetting the fact
that the word “hour” comes from the
Sanskrit word “Hora”, and they insist
on Persianised “ghanta”. Similary
they say these foreign names should
not be introduced. The important
thing about foreign names to be consi-
dered is whether they are unpro-
nounceable names. If they are unpro-
nounceable, then, of course, they
might be eschewed, but if they can be
easily pronounced, and they happen
to be an international currency, there
is no reason why we should be so
rigid, we should be so inflexible and
we should be so intolerant when it
comes to the absorption of new names.
Our language as it is already rich,
and the adoption of new names will
indicate an adaptability so far as we
are concerned, and a certain facility of
an international character, conducive
to international understanding.

I am not a purist in regard to no-
menclature, and I think that the
standardised existing
should be adopted. It will take no
time for our people to get conversant
with the new names.

When I turned to the speech of Shri
Kamath, I was a little surprised. I
thought that on a Bill which deals
with weights and measures, he might
have chosen to weigh his words and
measure his language. Imponderable
as he is, yet in a most ponderous
speech he lashed out against Govern-
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ment. Instead of sticking to the Bill,
he has said, there is want, there is not
enough clothing, there is not enough
food, Government are callous, this is
real tragedy, and this Bill happens to
be just an excuse and what not. This
is how he indulged himself with his
usual Vim and Vigour.

Shri Kamath: Tirade.

Shri Tek Chand: I do not think
this innocent measure should have
provoked him to indulge in that sort
of attack.

Shri Chattopadhyaya: It was just a
mood, a passing mood.

Shri Tek Chand: I am inclined to
agree with the last observation, except
that it was not just a mood or just
a passing mood but a mood which al-
ways stayed. )

Shri Kamath: That is right, not ‘pass-

ing’.

Shri Tek Chand: Charity vis-g-vis
Government measures is a sentiment
with which my hon. friend is not very
familiar,

I feel that this measure ought to be

on the statute-book, and I am glad

that Government, in clause 14, have
set before themselves a transitional
period when they propose to have
both types of measures side by side.
That is very welcome. That will en-
able people to familiarise themselves
with the new names, the new weights
and the new measures.

With these few words, I lend my
full support to this Bill. 1 feel, how-
ever, that ten years is too long a pe-
riod. Anyway, if we introduce these
new measures at the earliest and that
is desirable—then even if the period
of ten years is there, still it will not
be the extreme limit or the maximum.
I support the Bill.

Shri Kanungo: My task has beer
made very much easy by the obser-
vations of all the speakers who have
preceded me. I am particularly be-
holden to my hon. friend the Deputy
Leader of the Communist Group for
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having pointed out the serious efforts
that have got to be made for making
the programme a success. This point
has been very succinctly put by Dr.
Jaisoorya, when he says that there
cannot be two opinions about the prin-
ciple and purposes of the Bill.

One thing that remains now is in
regard to the organisation which has
to bring it into effect. We are very
much conscious of the enormous
efforts that have got to be made 1
might here remind the House of an
observation made by Shri H. N. Muk-
erjee, namely that he was able to
observe a distinct improvement bet-
ween 1949 and 1951. I would submit
that the inertia of which everyone of
us is aware and which everyone of us
is equally determined to get rid of is
fast crumbling. It may not be as fast
as many of us desire. But, by and
large, the move is on. I beg to sub-
mit that this particular measure will
help in that process to some extent.

One hon. Member had questioned
the urgency and the necessity of this
measure while there were many other
problems which could claim priority.
I would merely remind him of my
remarks in the earlier debate, that we
are changing over from a static agri-
cultural and pastoral economy to an
industrial age; and this is the time
when we need this particular measure
to hasten our progress in industrialisa-
tion. If we delay it any more, we
shall find ourselves caught up in a
vicious circle, as the United Kingdom
finds itself today. I would commend
to the hon. Members of this House
the valuable report of the Commission
of the UK. Government on this sub-
jeet, of 1951, which was quoted by Shri
H. N. Mukerjee. From that report,
they will find that in UK. they had
not taken early steps with the result
that they find themselves caught up
and they cannot get out of it. .

Therefore, to those friends here in
the House, who certainly voice the
doubts of a considerable number of
people outside, I would only submit
through you that we are none-too-
quick about it, because we fully rea-
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lise that the implementation of this
legislation will be one of the steps by
which the economic progress of our
country can be hastened.

As for the various suggestions that
have been made, I would submit that
we are aware of the enormity of the
problem of publicity connected with it,
and at a later stage, we shall do it.
For, as I said earlier, the passing of
this Bill will give the green signal to
Government to take the various other
steps which are necessary. Without
that, I beg to submit that Government
cannot progress anywhere, because
first the will of Parliament expressed
through this piece of legislation must
be there. Once this green light is
given to us, it is for the House to judge
whether our progress and our march
are satisfactory or not. In this res-
pect, I hope my successor in office will
keep the House informed of the pro-
gress made from time to time.

Shri Kamath: Why not -yourself?

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): Why not yourself? I hape
you will continue.

Shri Kanmngo: There are always
casualties, Mr. Kamath.

Shri Eamath: Not in your case,

Shri L. N. Mishra: We hope you will
survive.

Shri Eanungo: Shri H. N. Mukerjee
and some other Members have made a
fervent plea for reducing the period
for implementation. I have said ear-
lier that we will make very earnest
efforts to do so. But mere experssion
of a wish does not result in its frui-
tion. Therefore, we have purposely
put that period. I might remind the
House that a body of experts who
went into this matter very carefully,
had suggested a period of from 10 to
15 years.

Example of other countries have
been cited. Personally, I am not fami-
liar with conditions over there. But
I know that conditions in countries
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differ. Ours is a vast country and it
does not start from scratch. We have
got a large background on this matter.
Even today, the masha, ratti and other
things are prevalent, though they add
to the confusion.

Therefore, I would make this hum-
ble submission to those friends who
are anxious about this, that I realise
that quickness of change is the essence
of the thing. Otherwise, the momen-
tum may be lost, may be bogged. I
fully realise it, but considering all
factors, let us stick to the time-table
we have set now, and if the govern-
ment of the day are able to achieve
the wishes of the Houst earlier—may
be five years, may be four years—then
and then only they can claim some
amount of credit.

To give you one example, we have
got maps. Even today the whole of
India has not been mapped. There
are large gaps of areas which have
not been mapped. All the maps are
based upon inches, feet, miles, ete.
All these maps have got their con-
tours, some 5 feet contours, some 6 feet
contours. Ordinarily, we have a pro-
gramme of filling the maps by field
checking once in 25 years. Even with
that cycle, we have not been able
to cover the whole as yet. Now, to
change the whole map, we require
an enormous army of fieldmen, drafts-
men ete. I am advised that for the
transition period, we can have con-
version tables on the existing maps.
But about the contours, we have got
to have them as they are for some-
time, because we do not want con-
fusion; our maps must be accurate.
Mountaineers, army people and sur-
veyors have to depend upon our basic
maps.

Another problem is about the manu-
facture of secondary and working
standards. We are certainly explor-
ing all possibilities, but there arelimi-
tations to it. For example, in the case
of primary and secondary standards,
we require a very high degree of ac-
curacy. In the case of the working
standards, we can relax that Now,
the only two organisations which can
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ensure this accuracy are the mint and
the ordnance factories. Of course, the
ordance factories are exploring the
possibility of utilising their capacity
to the fullest extent, but I can
straightaway say that hoping that it
will, by itself, solve the question of
employment of surplus personnel is
hoping too much.

Again, I understand that even in the
ordnance factories, certain new machi-
nes and equipment have got to be ob-
tained for the preparation of stand-
ards of length and measure.

These are the problems. But it is a
challenge to us. We have got to solve
it somehow or other, and we are going
to solve it.

Previous speakers have expressed
their doubts about implementation
because, according to the Constitution,
the implementation of this measure is
the responsibility of the States. For-
tunately for us, all the States have
expressd their unanimous and un-
stinted agreement to the implementa-
tion of this programme. But I know
fully well their difficulties. The first
is lack of personnel. Barring one or
two States, there are no trained per-
sonnel, as one hon. Member pointed
out, for this purpose. Then, we do
not have controlled markets. There
are enactments, but barring a few
places, there are no controlled markets
anywhere. For the purpose of person-
nel, we would require about three or
four tiers: lower down, the inspectors,
higher up, supervisory staff, and on
top, highly trained technicians, who
will give the basic guidance to this
programme. Then we must have a
large body of administrators.

We know that all this type of per-
sonnel has got to be recruited and
trained up. Most important of all,
there is the question of finance. The
only statement that I can make today
is this: that there is a will for getting
over these difficultier snd where there
is a will, there is always a way which
can be found. I can assure the House
that the will is there, and I hope we
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will find out ways and means. As
soon as the Bill is passed, we hope to
convene § meeting of the representa-
tives of the States and work out the
ways and means by which the pro-
gramme can be implemented quickly
and thoroughly.

In the mean time, we are taking cer-
tain preliminary steps. I am glad to
say that various administrative Minis-
tries of the Government of India and
the States also have shown a remark-
able zeal. In the matter of educa-
tional training, we fully realise that
the programme has got to go down
right to the primary classes, because
it is the coming generation which will
reap the benefit of the advantages of
this decimal system. In this connee-
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tion, I am reminded of a speech of '
Dr. Ziauddin Ahmed delivered in the '

old Central Assembly. While
porting a measure of this kind, he
proved how almost more than half
of the labours of the younger folk in
arithmetic would be eliminated. I
fully realised the difficulties in how
soon and how effectively we can reach
the primary schools, of which there
are millions. As a start, I am informed
that the Ministry of Education is pre-
paring a handbook which will serve
as a guide for teachers and text-book
writers for changing over to the new
system. In this effort, I can assure
the House that the help of any volun-
tary association which exists or which
will come into existence will be fully
harnessed because, after all, a national
effort which is expected to bear fruit
quick enough cannot be carried on by
Government agency alone.

It has been pointed out that certain
clauses are rather redundant, parti-
cularly clauses 5, 6 and 8. It was also
suggested that further definitions ought
to have been added. Shri Telkikar
said that all definitions ought to come
under clause 2. I should say that this
Bill is primarily for weights and mea-
sures but we have taken this oppor-
tunity to defiine also time, electric
current and luminous intensity.
Therefore, all these 3 have been put
in separate clauses so that they will

sup-
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be distinet from others. This is the
first time that we are laying down
standards for these matters. The sub-
sidiary matters like the ‘ohm’' and
‘watt’ are, I am advised, not urgent
now. But, when they are necessary,
we will have to come in with neces-
sary legislation.

In that connection, I fully agree with
the suggestions of Shri Mukerjee that
these technical matters should be
handled by a technical machinery like
a Scientific Commission which should
advise Parliament about the necessity
or otherwise of these measures. For
the time being, whatever standards
have been laid down will be useful
and are necessary.
With the growth of technology in our

'country along with the world, with

the growth of industrial enterprises
and industrial progress, we will cer-
tainly need more definitions and more
legislation. For the present, let us
make a success of this.

Friends (Shri Kamath: Friends!)
have warned about the enormity of
the educative campaign which is
necessary. Shri Kamath, from his ex-
perience, showed that the publicity
regarding Coinage has not been ade-
quate (Interruption). In a democra-
tic country like ours, we have got to
depend upon the educative efforts of
the community and Government to
get in new ideas. I might mention
that—whatever adjective Shri Kamath
may choose to label the Press with—
it is not easy to get the hand-outs ac-
cepted. (Shri Kamath: Oh!). From
my own experience I know that for
any material to be acceptable to the
Indian Press an exacting standard of
accuracy and urgency is needed by
the top ones among them.

Shri Eamath: The Press will note.

Shri Kanungo: Some hon. Members
have expressed apprehension that
there will be a certain amount of
cheating and mulcting in the process
during transition. 1 would not ven-
ture to say that there will be none
but all T can say is that today the
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chances of cheating and naulcting are
much more enormous than they will
be after the machinery for checking
weights .and messores is completed.

A point has been made, by Shri
" Telkikar particularly, that subordinate
legislation takes away a large part of
the programme. Evidently, he has
referred to clause 12. I would merely
submit that the whole system is such
that I do not think you could define
weights and measures, the secondary
ones, more accurately than we have
done here. I will read clause 12

“The Central Government may,
by notification in the Official
Gazette, declare in relation to the
units of mass and measures refer-
red to in sections 3 and 4 and sec-
tions § to 11, both inclusive, the .
magnitude and denominations of
such units of mass and measures
under this Act:

Provided that every such secon-
dary unit shall be an integral
power of ten (positive or nega-
tive) of any one of such units.”

L think the discretion of Govern-
:ment has been very much fettered by
this. Every umit must be a multiple
of 10 and they cannot go beyond the
muitiples of 10. Therefore, I do not
think that it offends against the prin-
ciples of legislation by Parliament. I
would alse submit that before noti-
fications are finalised, such draft noti-
fications will be laid on the Table of
the House so that the Members of
Parliament may express their eriti-
cism. In any case, public opinion has
% be elicited and has to be con-
sidered.

I need not go into the nomenclature
clauses. They have been discussed
thoroughly and more effectively than
I could possibly have dohe by many
speakers before me. But the only
thing that I would submit is that in-
stead of inventing new terms, here
are the working terms in a large part
of the world and they are so easily
pronounceable that they will easily
slip into many of our languages.
When words like kilogram or metre
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are pronounced by a Malayalee or a
Kashmiri, they may have different
intonations but it will be easy to re-
cognise the basic word, whatever it is.
My task has been a pleasant one.
Before concluding I would beg to
mention that there are certain typo-
graphical errors in the Bill which may
be corrected.

Page 2, lines 6, 13 and 15, for
‘meter’ read ‘metre’.

Page 3, line 35, omit “of’,

Page 5, line 24, for ‘standard of"
read ‘standard’.

Bkri Kamsath: Minor ones.

Mr. Chairman: These can be cor-
rected by the office.

Shri Eanunge: With your permis-
sion, Sir, I will move an amendment
durimg the clause by clause considera-

"tion.

Mr. Chairman: The question is:
“That the Bill to establish
standards of weights and measures
based on the metric system, as
reported by the Joinmt Commiittee,
be taken into the consideration.

The motion was adopted.
Clauses 2 to 6

14 hrs.

Mr. Chairman: There is no amend-
ment to clauses 2 to 6. I will put
them to vote.

The question is:
“That clauses 2 to 6 stand part
of the Bill."”

The motion was adopted.
Clauses 2 to 6 were added to the
Bill.

Clause 7T—(Scale of temperature)
Shri Eanungo: I beg to move:

Page 3, line T—

after “centigrade scale” insert
“gtherwise known as celsius®.
This is a new word which has been
andopted internationally.



2265 Standards of Weights

Shri Kamath: What is the pronun-
ciation of the word? " Is it prononuced
by the hon. Minister correctly? Let
us not complicate the matter further.

Dr. Suresh Chandra (Aurangabad):
To which language does it belong?

Mr. Chairman: The
“Cel.sius".

Shri Kamath: Is it named after a

person or what? It is rather difficult
to understand.

Mr. Chairman: The question :s
Page 3, line T—

word is

after *“‘centigrade scale” insert
“otherwise known as celsius”.

The motion was adopted.
.Mr. Chairman: The question is:

“That clause 7, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 7, as amended, was added to
the Bill.

Clanses 8 to 18

Mr. Chairman: I shall now put to

vote clauses 8 to 18 and the two
schedules.

The question is......

Shri Kamath: Will the hon. Minis-
ter be good enough to say that the
rules that will be made under this
Act will again come before this House
for consideration and passing—it is
under clause 17?7 I am glad this pro-
vision has been made in conformity
with the manner in which the other
Bills, its predecessors, have been dealt
with by Select Committees this year
particularly. I would like the Minis-
ter to tell the House about the ex-
pectations, great or small, with regard
to these rules, that is to say, when
exactly he expects the rules to be
made, whether it will be in the next
session of this Parliament or it will
take time for the rules to be made, so
that we might have an idea as to at
what pace the Government intends to
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proceed with regard to the implemen-
tation of this ‘messure.

With regard to clause 14—or some
other clause—you will remember that
with regard to the coinage measure
which we have adopted, both the naya
paisa and purana paisa will run toge-
ther—by the theory of relativity, it is
purana paisa, and whatever we might
say hete, in the country side they
will say naya paisa and purana paisa.
Anyhow, they will run together and
I hope they will be a good pair of
horses running for some years before
the purana paisa is withdrawn.

With regard to the standard weights
and measures, may 1 know whether
the prevalent weights and measures,
whatever they are in various parts of
the country, will also run in the same
manner, that is to say, the maund
will also be current, whether they
will be permitted to be used by the
trade and other people along with the
new weights and measures to be in-
troduced? If the extant weights are
to be used along with the new one,
then Government should enforce its
mnspection machinery to see that there
is uniformity introduced in the pre-
valent system, that is, the old system.
1 want to know whether the wilder-

-ness of prevalent weights and mea-

sures will continue along with the
new system which will be enforced.
If Governmennt accepts this view, I
want to know what measures Govern-
ment will adopt to enforce uniformity
with regard to the prevalent system
so that at least when the two Systems
run together, they will be two wuni-
form systems, and not one uniform
and the other the chaos and confusion
that it is today.

Mr. Chairman: That is not the in-
tention, I think.

Shri Kamath: Let it be clarified.
For coinage, there is a uniform sys-
tem—12 pies and 16 annas. It is al-
ready uniform. There is one uniform
system existing and then another uni-
form system of naya paisa is being
introduced. But here if the present
chaotic system of weights and mea-
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sures continues along jwith the new
sydtem, then heavens "forbid, what
chaos and comfusion will overtake the
poor people in the country! I would
like the Minister to clarify the posi-
tion on this point.

Shri Kanungo: With regard to the
first point, I submit that I am not able
to give any exact time, but it will
depend upon the consultations with
the State Legislatures and then the
ryles will be placed before the next
Parliament.

About the transition period, the
law gives the maximum period of two
systems running simultaneously for
three years. But as we are fully
aware of the hazards in this matter,
it will depend upon the organisation
in this field to check malpractices.
How it can be done will be discussed
with the State Governments because
they will be administering it. I hope
that at a later stage I will be able to
inform the Members of this House
the steps by which we hope to mini-
mise the hazards of this transition.

- Obviously, it will depend upon the
amount of inspection and control and
penalty which will be provided in the
State Acts.

Shrli Eamath: On a point of clari-
fication. The Minister was good
enough to say that the two systems
will run together, but there is no sys-
tem at all now.

Shri Eanango: Legally there is one
system though it is not enforced
today. Today the Bengal maund is
almost the standard legally in many
places; it is not being enforced
because there is no machinery. There
again, the crux or the test will be on
the organisation set up for enforcing
not only the new system but also the
change-over with the least possible
dislocation.

Shri Kamath: The Minister recog-
nises that there is- no machinery to
enforce unjformity now. The Govern-
ment has been in office for about ten
years but it has not been able to en-
force uniformity even in the prevalent
system. Before you take up 8 new
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system, what will you do with the old
system? Will you not have unifor-
mity there?

Shri Kanungo: It is easier to enforce
the new system straight away than to
do it twice over, I submit that the
process of changing over to the new
system will eliminate the old systems.
We shall make the transition as short
as possible,

Shri H. N. Mukerjee: I want to find
out if this House will have an oppor-
tunity of discussing the phased pro-
gramme which the Government
wishes to have before the full imple-
mentation occurs. I ask this because
in 1949, a sub-committee of Weights
and Measures of the Indian Standards
Institution reported on this. They
envisaged a three tier period a mini-
mum of eleven years and a maximum
of fifteen years. In the early period
there was going to be co-existence
between the old systems and the new
system which the Government wishes
to enforce. Will Parliament have an
opportunity of discussing the phased
programme in a little more detail
than what could be done now?

Shri Eanungo: I can only say that
my successor in office will do it.- It is
necessary that the Parliament should
discuss it. We hope to complete the
machinery by which the Parliament
can keep itself in periodical touch
with the progress. That will be placed
before the new Parliament. It will
also depend upon the consultations
with the State Governments.

Mr. Chairman: As I understand, the
existing weights and measures will be
allowed to continue only for three
years and not beyond that. So, the
time-limit is there in the Bill itself.
It will not depend upon the Govern-

Shri Kamath: The Minister twice
referred to his successor in office. Is
he going back to Orissa....

Mr. Chairman: With greater glory?

Shri Kanungo: We will discuss it in
the lobby.
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Mr. Chairmam: Now, the guestion is:

“That clauses § to 18 stand part
of the Bill.”

The motion was edopted.

Clauses 8 to 18 were added to the
Bill.

The First Schedule and the second
Schedule were added to the Bill,

Clause 1

Mr. Chairman: I shall now put the
Title and the emacting Formula and
clause 1 to the veote of the House.

Shri Kamath: I would again raise
the point which I have often raised in
this House before, but the Govern-
ment has turned a deaf ear to that
importamt aspect of legislation all
these years. Sub-clause (2) of clause
1 states that this extends to the whole
of India except the State of Jammu
and Xashmir. Happily, there has
been a further process of integration
of the State with the Indian Union,
and the Kashmir Assembly adopted
recently a Constitution. Many steps
were also taken by that Government
to further the process of integration,
financial, administrative and legisla-
tive, with the rest of India. So, I fail
to understand why this sterectyped
formula should find a place in the
body of every Bill which now comes
before the House. We could have
understood this particular provision
till some time ago, during the early
years soon after the invasion of
Jammu and Kashmir by Pakistan. I
do not think there is now any parti-
cular raison de etre for inserting a
provision of this nature in an ordinary
legiglation. In important legislations
dealing with constitutional matters or
high political matters, we may per-
haps think twice before putting this
in. But, even there I do not think it
is necessary. The Chief Minister of
Kashmir has publicly declared that
the State has been integrated. Many
of the constitutional provisions have
been made applicable to that State.
For all practical purposes, the State is
now well-knit with the rest of the
Indian Union. The excuse trotted out
by the Treasury Benches every time
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refers to acticle 3%8 of the Constitu-
tion and the Presidestis]l Opder issued,
I believe, in 1954. If the State of
Jammu and Xashmir is consulted
before a particular measure is brought
before this House about the desira-
bility of applying a particular mea-
sure to that State, it may be applied
to that in respect of certain particular
subjects. I do not know whether this
will be coming within the purview of
the subjects that will have to go for
concurrence before the State Govern-
ment. Even if it does, I would
ask the Government: “Why are
you so very remiss and non-
chalant about this matter? Why
dont you consult the State Gov-
ernment? Hawe you consnlted as to
what they have to say?” [If they dis-
agree and say ‘No’, we should obtain
their reasans or the grounds for their
unwillingness to adopt a measure of
this type. There is too much of this
remissness on the part of the Govern-
ment in leaving everything to Jammu
and Kashmir as if it is a separate
entity. After the integration of that
State, it is high time that the so-called
Prime Minister of Kashmir is designa-
ted as the Chief Minister, There can-
not be two Prime Ministers in one

But, that is another point.
Perhaps the hon. Minister may not

to be applied to Jammu and Kashmir,
whether the Jammu and Kashmir
Government had been consulted in the
matter and what was the reply. If
they have disagreed, have the Gov-
ernment of India asked them the rea-
sons and are the reasons adequate and
sound? Otherwise, I am constrained
to say that all this talk of integration
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on the part of our Government is just
& mackery, i -use &:wery mild word.
It would be more fo the paint to say
that India is being integrated with
Jammu and Kashmir and not Jammu
and Kashmir with India. The reverse
will more truly be the case. It is high
time that we cried halt to this sort of
a procedure on the part of the Gov-
ernment. The House must see to it
that every piece of legislation that
comes before this House is made ap-
plicable to the State of Jammu and
Kashmir also, unless there are sound
and just reasons adduced to do the
contrary.

Shri Kamungo: The reply to his
query is contained in his speech it-
self and I will convey the suggestion
to the proper quarters.

Mr. Chairman: The guestion is:
“That clause 1 stand part of the
Bill”
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the
Title were added to the Bill

Shri Kanunge: Sir, I beg to move:
“That the Bill, as amended, be

passed.”

Mr. Chairmmn: The question is:

“That the Bill, as amended, be
passed.”
" The motion was adopted.

ROAD TRANSPORT CORPORA-
TIONS (AMENDMENT) BILL

The Deputy Minister of Raillways
and Transport (Shri Alagesan): Sir, I
beg to mowve:

“That the Bill to amend the
Road Transport Corporations Act,
1950, be taken into consideration.”

As hon Members are aware, many
States have natiomalised road trans-
port in the past few wyears. The
nationalised road transport services
are either departmentally operated or
run by Corporations constituted under
the Road Transport Corporations Act,
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1950. The Government of India, some
years ago, came to the conchusion that,
in the interests of rail-road co-ordina-
tion, it would be desirable if the

Governments and, where passible, the
private gperators could have a finan-
cial interest. Under the Constitution,
the torn-nhhes in regl.rd to the in-

tions Art, 1950, four Road
Corparations have been established
with a view to providing an efficient
and economical system of road trans-
port service in the States comcerned.
These are the Bombay State Road
Transport Corporation, the Kutch
State Road Transport Corporation, the
Saurashtra State Road Transport Cor-
poration and the PEPSU State Road
Transport Carporation. As a result of
the reorganisation of States under the
States Reorganisation Act, 1956, it
transpired that while the Bombay
State Road Transport Corporation had
to function in three different States,
namely, Bombay, Mysore and Rajas-
than, the State of Bambay had more
than one Corporation functioning
within its jurisdiction with effect from
the lst November, 1956.

Under Section 109 of the States Re-
organisation Act, the existing Road
Transport Corporations could function
and operate with effect from the 1st
November, 1956, in those areas in
wihch. they were: functioning and
operating immediately before that day,
subject to such directions, if any, that
may be issued by the Central Govern-
ment in this behalf. This general
provision was made in respect of the
statutory corporations of this kind at
the instance of the State Govern-
ments, It was, however, represented
on behalf of the Governments of
Bombay and Mysore that administra-
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tive difficulties might arise if a Road
Transport Corporation were to func-
tion in areas included in another State
or if there were more than one such
corporation functioning within the
same State. It was, therefore, sug-
gested that provision should be made
amending the Road Transport Cor-
porations Act, 1950, to enable the re-
constitution of the existing Road
Transport Corporations in accordance
with the scheme of reorganisation of
States. This, it was pointed out,
would facilitate the reconstitution and
reorganisation of the Bombay State
Road Transport Corporation and enale
the transfer of the appropriate
shares of the assets and liabilities of
that Corporation to the new States of
Mpysore and Rajasthan. The amalga-
mation of the Kutch and Saurashtra
Corporations with the Bombay State
Road Transport Corporation could
also then be achieved. In the areas
which were transferred to Bombay
from the former States of Hyderabad
and Madhya Pradesh, the services
were being run by the State Govern-
ment of Hyderabad and by a company
respectively. These undertakings
would also have to be amalgamated
with the Bombay State Road Trans-
port Corporation. As it was necessary
to take immediate steps for the re-
organisation of the Road Transport
Corporatiuns, an Ordinance was pro-
mulgated on the 1st November, 1956.
The Bill now before the House merely
seeks to replace the Ordinance by an
Act of Parliament.

Tne Governments of Mysore and
Bombay have already come to an
agreement in the matter of division of
the assets and liabilities of the Bom-
bay State Road Transport Corporation
between the two States. After the
views of the Government of Rajasthan
are known, the Government of the
State of Bombay will make an ap-
plication for the splitting up and
amalgamation of the road transport
service units in the areas concerned.
After the scheme is received and ex-
amined, appropriate orders will be
issued by the Central Government

8 DECEMBER 1856 Corporations (Amend- 2274

ment) Bill

from time to time to give effect to the
scheme or schemes,

Sir, this is a purely non-controver-
sial measure wihch, I hope, will be
accepted by the House.

Mr. Chairman: Motion moved:

“That the Bill to amend the
Road Transport Corporations Act,
1950, be taken into consideration.”

Shri M. S. Gurupadaswamy
(Mysore): Mr. Chairman, Sir, I am
sorry that the hon. Minister just said
that the measure is a very non-con-
troversial measure and there is no
material point of dispute. I beg to
differ from him. After having gone
through the Bill, I feel that some im-
portant changes are being sought to
be introduced with a view to affect
the powers of States in regard to
State transport. Secondly, the Bill
seeks to give enormous powers to the
executive organ of the Government of
India in regard to making changes in
schemes of road development and
transport in wvarious States.

Before I speak on the other aspects
of road transport, I may draw your
attention, Sir, to one wvital matter, a
matter of propriety; that is, whether it
is proper to give substantive powers
to the executive organ of the Govern-
ment to effect changes in the matter
of road transport. If you look at
page 2 of the Bill, in sub-clause (2)
of clause (2) you will see that by an
order the Government can bring about
substantial changes in the matter of
transport. Take for instance (d) of
sub-clause (3). It says that the Gov-
ernment by order may extend the
area for which the Corporation is
established, or order the exclusion of .
any area therefrom. Then, (a) of the
same sub-clause says that there could
be dissolution of the Corporation, not-
withstanding anything contained in
section 39. These are very substantial
matters which can only be done
through an enactment in Parliament.
Now, the Government by this provi-
sion wants to take away even sub-
stantive powers, and by means of a
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regulatory order wants to control the
policies in respect of Stafe transport.
with this proposition that matters of
policy like the policy of nationalisa-
tion of transport and policy of exten-
sion of State transport should come
under the purview of the executive
organ of Central Government. Though
it is not a point of order, I feel it is a
point of propriety and I would say
that it is a serious wrong that the
Government has committed in intro-
ducing this provision. May be the
legislation has been drafted wery
hastily and no thought has been given
to this aspect. The States enjoy more
powers in respect of transport and the
part played by the Centre is only
secondary. If a State wants to nation-
alise motor transport or if it has al-
ready nationalised it, how can the
Government of India intervene and
say that that nationalisation should
be changed, that the jurisdiction of
the Corporation should be altered or
even that the Corporation should be
dissolved? It is a matter entirely
within the jurisdiction of the States.
It is not a matter within the jurisdic-
tion of the Centre. The Centre can
only advise. Here, I am sorry that
the Centre does not even think that
this is a matter which should be
decided by an enactment of Parlia-
ment. On the contrary, these changes
could be made by the executive fiat.
1 am sure no Member of the House
would agree to cloth the Government
with this enormous power to control
the policy of the States through ex-
ecutive order from the Centre. I
think this will make nationalisation a
mockery or farce, or, it may lead
nationalisation to a muddle.

If you look at the nationalisation
programme of the various States, you
will find that the Government has
either acted lately or not acted at all.
Even if it has acted in certain cir-
cumstances, it has not had the desi-
rable effect. The Government seem
to have circulated to various State
Governments that they should not be
hasty in the matter of nationalisation
of road transport; they seem to have
asked the State Governments to phase
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the programme of nationalisation.
This advice was given a number of
years after many States had already
launched the schemes of nationalisa-
tion. This advice was honoured more
by wviolation and no State Govern-
ment has taken the circular of the
Planning Commission or the Goverm»
ment of India seriously in this matter.
They could not take the advice of the
Central Government seriously, because
it came rather too late. It was
the one responsiblity of the Gov-
ernment of India to advice the
State Governments even before they
launched the schemes of nationalisa-
tion. Unfortunately, that advise was
not given; even if it had been given,
it was not honoured by State Gov-
ernments.

Now the Government of India has
committed a grave blunder in my
view in interfering in the progress of
nationalisation of State transport.
This belated action of the Govern-

" ment has been in a way responsible

for the view that the Government of
India should be clothed with meore
powers, so that they could be more
effective hereafter in dealing with
State Governments. So, we are in a
very curious paradox. Either the
advice of the Centre is being respect-
ed by the State Governments or is
not being respected; one of the two
happens. As I told you, many States
have disregarded the suggestions or
the advice given by the Centre. When
such is the case, in the name of re-
organisation of States, the Govern-
ment wants to have more powers and
by an executive order, it wants to
change the policy and the programme
of road transport, in warious States.
I am sorry that this is not the way
of controlling mnationalisation pro-
gramme. If the Government feels
that the nationalisation of road trans-
port has not been going on in a pro-
per manner in the States, then the
best thing would have been to set
up a committee to enquire into the
whole question of road transport to
decide whether it would be desira-
ble to have full nationalisation of
road transport or only partial natlo-
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nalisation. That question has not
been decided categorically one way
or the other. According to the Cen-
tre's directive, the State should go
slow. in the matter of nationalisation.

All the States have not adopted a
uniform pelicy in this respect. States
like Bombay and some other States
have adopted full nationalisation;
some other States have adopted par-

“have not adopted any nationalisa-
tion at all. So, there is complete
chaos prevailing in the field of natio-
nalisation and the action of the Cen-
tral Government has been very very
weak in this respect. Even its advi-
sory function has not been praperly
discharged. So, if you look at the
picture of road transport, it provides
a very sorry state of affairs; it makes
a disappointing picture.

Now, certain anomalies have crept
in after the reorganisation of States.
In Bombay there is full nationalisaton
of road transport. After reorganisa-
.tion, certain areas of Bombay have
come to the new State of Mysore. In
Bombay the nationalised sector is
managed and owned by a State Car-
poration whereas in Mysore State it
is not so. There is no corporation at
all here even though some services
have been nationalised already. There
the nationalised services are managed
by an official of a department. There
is no corporation though it is the
duty of every State to bring it into
being. But why has it not been done?
It is not done because the Govern-
ment of Mysore is unwilling. If
there is a nationalised corporation
they have to give some autonemy to
that Corporation and, to that extent,
the power of the Government will be
limited, the powers of the Minister
will be limited, to confer patronage
to various people whom they want
to help. So, the Government of
Mysore postponed the setting up of
the corporation.

Now, some of the motor services
in the Bombay area have come to
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an official. So, the Central Act,
which envisaged that there should
be a road transport corporation, was
not simply adhered to by some States
and the persuasion of the Centre has
failed completely to make the State
Governments adhere to this salutary
principle. So I say that either the
Centre has been ineffective or has
been indifferent to the whole idea of
develepment of road transport in the
conntry. That is why we see today
that though there is nationalisation,
the form of nationalisatien differs
from State to State. The Minister
may say: we have given large amount
of automomy to the States; I agree
that autonomy should be there. I am
one of those who have been saying
that a large ameunt of sutonomy
should be there to the States for
developing their transport. But the
uniformity in approach should be
decided at the Central level in con-
sultation with the various States.
That responsibility has not been exer-
cised properly by the Cemtre. It has
failed completely.

So, while on the one hand I sup-
pert the view. that the States should
enjoy large amount of autonomy in
the: matter of deciding about the fun-
damental issue of the form of natio-
nalisation, the Government of India
sheuld bring to bear a cohesive influ-
ence on the form and method. Un-
fortunately this has not been done.
8o, the nationalisation of road trams-
port has become a muddle and it has
driven us to think whether we should
support such a multiple approach to
the problem of nationalisation. I say
multiple approach because in various
States, as I have already said, the
approaches have been different and
the State Governments have behaved
like individual entrepreneurs. So, the
Government of India should have a
share of responsibility in this muddle.

Now I shall refer to the point which
I have raised in the beginning of my
speech, that is, whether it would be



2279 Road Transport

advisable to clothe the Government
of India with lapge powers to decide
matters such as dissolution of the
Corporation, re-constitution or reor-
ganisation of the Corporation, the
amalgamation of two or more Cor-
porations, the extension of the area
for which the Corporation is estab-
lished ete. These matters are very
very vital and unless we adopt cer-
tain basic principles governing these
issues, I am afraid the powers of the
Centre will be misused. I want the
Centre to have some power. That
power should be derived from the Act
passed by Parliament.

Mr. Chairman: But the basic prin-
ciple is there. The scheme must
come from the States concerned.

Shri M. 8. Gurupadaswamy: The
scheme should come to the Centre
and the Centre, on consultation with
the States, decide. But the Centre
need not consult the States in bring-
ing about changes. That is not neces-

sary.

Mr. Chairman: The Centre has
got no initiative in this matter. So,
unless the States agree between
themselves to have a scheme the
Centre is precluded from doing any-
thing. It is only at that stage that
the Centre comes in.

Shri M. S. Gurupadaswamy: The
scheme may be “sent to the Centre
and the Centre may, in consultation
with the States, approve the scheme.
But afterwards, for the purpose of
giving effect to the approved scheme.

Mr. Chairman: Approval is neces-
sary to give effect to the scheme.
Otherwise, how can the Centre give
effect to the scheme? The scheme will
be sent by the two States which are
involved and that scheme will be
approved by the Centre, That is my
reading of the section.

‘Shri M. 8. Gurupadaswamy: Now
only two States are involved. Here-
after there will be many States.
Changes can be made in the scheme
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after consulting the States. But I

maintain that this Bill will give power

to the Centre to make changes in

those schemes on their own initia-

tive without consulting the States.

Mr. Chairman: After consultation.

Shri M. S. Gurupadaswamy: They
have to consult before. After that,
if they want to make some change,
they can still do so without getting
the approval of the States.

I want to discuss a few more mat-
ters regarding the problem of road
transport.

Mr. Chairman: Only two hours are
allotted to this Bill.

Shri M. S. Gurupadaswamy: I will
take only five more minutes. What
are the problems of road transport?
The railways have failed to meet the
requirements of the public both in
goods traffic and passenger traffic.
Naturally, the public have to depend
upon private buses. But conditions
are not good in this field. There is
a great anomaly in the standards
prescribed for Government road
transport and private road transport
in respect of taxes, in respect of over-
loading, in respect of service and so
on. In the case of Government buses,
the policemen are not allowed to
check the buses. Any amount of
overloading is allowed. The people
are put to a lot of trouble. Too much
overloading has caused bitterness
amongst the passengers. The treat-
ment meted out to the passengers is
rather bad. When an area is com-
pletely monopolised by the State Gov-
ernment, people expect that the ser-
vice would be far better than the
service in private transport. Unfor-
tunately, in my State at least, that
is not so.

Then, there is a lot of corruption
going on. Corruption has taken
many forms. Even in the appointment
of conductors and drivers, there is
corruption. Unless people pay some
amount to the concerned official, they
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will not be recruited. They are out-
side the purview of the Public Ser-
vice Commission and so, there |is
direct recruitment by the officers con-
cerned. Without some payment, no-
body can become a driver or conduc-
tor. No rules have been framed and
even if rules have been framed in
regard to the employees, they have
not been observed. Those rules have
- not been properly scrutinised by the
State Governments. May be, they
do mnot find sufficient time for that
purpose.

Further as I said, we see a lot of
anomalies in the functioning of State
road transport. People have begun
to talk about the utility of nationali-
sation itself. They ask, nationalisa-
tion for what? To bring more misery
to the passengers? I think that is
not the intention of the Government
or the legislature. Private service
has been complimented by the pub-
lic, the very public who were once
criticising the private transport ser-
vice. The conditions there seem to
be much better than the conditions
prevailing in the State monopolised
services. Moreover, the policemen
do not go and check these buses.
Their own officers go and check. In
the private service, the policeman
checks to know whether there is
overloading, whether the bus is all
right, whether the bus is running in
time, etc. There is a continuous check
over the operation of the private
transport, whereas the check that is
exercised over Government transport
is nothing. There is all the parapher-
nalia created no doubt. They have
got their own set of officers. But,
these officers invariably collude with
the driver and conductor and
the effect is, there is ineffici-
ency and corruption. There has been
on the contrary too much of
harassment in the private sector. As
a result, it has created bitterness not
only in the mind of the public but
also in the mind of private operators.

Moreover, the policy of the State
Governments is such and the Central
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direction is such -that nebody knows
what will happen tomorrow to the
private services. There are circulars
issued now. I am glad that such cir-
culars, though late, have been issued.
That also has been done recently to
give some sort of confidence to the
private operators in respect of natio-
nalisation. But, unfortunately, till
today, the whole thing is in a nebul-
ous State. There has been complete
pulverisation in the confidence of
the people, especially the private bus
owners, in regard to their future.
Their confidence has been destroyed
as a result of what has happened.
Many private people do not want to
come forward to run buses, though
the demand of the country is great
for road transport. The resources of
the Government are limited. ‘They
can only run buses in certain areas
and even if they run in certain areas,
that would not be adequate. In other
areas, people will not come forward
to run buses. There is chronic short-
age of road transport. The demand
for transport has been growing.

Mr. Chairman: How is this amend-
ing Bill going to interfere with that?
These are matters connected with
the whole question of transport. This
is an amending Bill with a special
purpose. You can mention it by the
way.

Shri M. S. Gurupadaswamy: Gov-
ernment can extend the area of
nationalisation, or change...

Mr. Chairman: By this Bill?
Shri M. S. Gurupadaswamy: Yes.

Mr. Chairman: How? What is the
provision? "

Shri M. S. Gurupadaswamy: Power
has been given to the Government in
regard to the extension of the area
for which a corporation is established
or exclusion...

Mr. Chairman: That is only to give
effect to the scheme, It is for that
purpose that these ancillary matters
may be gone into: not otherwise.



2283 Road Transport

The Central Government cannot go
to the States and say, you must abo-
lish this or abolish that. It is only
in order to give effect to their schemes
that this may be necessary.

'Shri M. S. Gurupadaswamy: I am
pointing out that whatever the Cen-
tre has done has proved futile in this
matter,

Mr. Chairman: That is another

matter,

Shri M. S. Gurupadaswmy : No co-
ordination of transport has been done
so far. No effective service has been
given to the public in the matter of
road transport even after nationalisa-
tion schemes have been undertaken
by the State Governments. That is
the whole object of my speech. So, I
would say that the Centre should
exercise their advisory function in a
much better way, instead of taking
many powers to themselves to deal
with the policy matters of road trans-
port.

15 hrs.

I would suggest, therefore, that an
immediate inquiry should be under-
taken in the matter of road transport
development and the needs of road
transport. The inquiry that has al-
ready been made has not been enough.
Therefore, I would suggest to the
hon. Minister to think of this propo-
sal to set up a Committee to enquire
into the whole aspect of road trans-

port.

15.01 Hrs.

[SErrMATI RENU CHAKRAVARTTY in the
Chair.]

Shri T. B. Vittal Rao (Khammam):
Mr. Chairman, this amending Bill
replaces the ordinance which was
just promulgated on the eve of the
Reorganization of States. Under the
Road Transport Corporations Act of
1950, Government are taking powers
for amalgamation of corporations, if
such corporations have been function-
ing in the original State. Here I
would like to draw the attention of
the hon. Minister to a minor point.
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As a result of the trifurcation of the
former Hyderabad State, the Hydera-
bad road transport system was also
trifurcated. @ We have been impres-
sing upon the State Government for
the past one or two years, till the
States settled down that this may be
worked by the Andhra Pradesh Gov-
ernment and the profits distributed
according to the ratio; that was origi-
nally agreed to; but the Mysore and
the Bombay Governments did not
agree to this proposal; we gave them
an alternative proposal also; We said:
Let the Centre manage this for some
time to come, just as they were doing
for 21 months before the integration
with Central Railway—the Centre
was managing the road transport
system as a managing agent—but that
was not also agreeable to all and this
road transport system was trifurcat-
ed, with the result that efficiency has
been imperilled. The Hyderabad
transport system has been one of the
best systems in India. The nationadi-

. zation of this system took place in

1932 and it has been worked very
efficiently departmentally. Up to this
day, for 24 years, it has been worked
departmentally, notwithstanding the
fact that the Central Government
were pressing upon the State Gov-
ernment to form a road transport
corporation. The Central Government
also promised them some amount by
way of investment or participation
in the capital, provided the State
Government formed a road transport
corporation.

The Hyderabad Government very
wisely declined to accept that offer
because by working departmentally,
they were working with a very high
degree of efficiency—I am taking re-
latively,—compared to other nationa-
lized road transport systems in
India.

The employees of this road trans-
port system enjoyed very good faci-
lities. The road transport system was
a part and parcel of the railway
system from 1932 to 1951. For 19
vears they were so. The road trans-
port employees of the former Hydera-
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bad road transport system enjoyed
several benefits and facilities. These
were given to them as were given
to the railway employees; the provi-
dent fund benefits and gratuity were
there. Even after it was separated
from the railway, in November 1851,
that is when the former Nizam’'s State
Railway was integrated with the
G.IP. Railway to form the Central
Railway, the employees of this road
transport system enjoyed those privi-
leges. There was no curtailment of
any facility. Only for such of those
staff who were recruited after the
5th November, 1951, mew conditions
of service were imposed. These em-
ployees who have been enjoying all
these benefits have put in a good
number of years of service. I would
only request the hon. Minister not to
treat them as re-employed. A section
of the road transport has been integ-
rated to the Bombay road transport
corporation or it will be integrated
soon. The idea is that the original
Marathwada areas of Hyderabad
State where road transport has been
functioning is to come to Bombay
State and on that basis the employees
have been allocated. I would earnest-
ly appeal to the hon. Minister to
treat these employees who have
been transferred to Bombay Road
Transport Corporation on the same
conditions of service. If these people
want to come under the new terms
and conditions of service; option may
be given to them to do so. Otherwise,
what will happen is this: they will
be treated as new employees, with
the result that the date of service
will start from the 1st November
1956 in which case these employees—
some of them have put in 24 years
of service—will be deprived of their
gratuity, provident fund and the
other facilities. I am mentioning
this because we had a bitter lesson
very recently. When the Barsi Light
Railway was integrated with the
Central Railway, I moved an amend-
ment that they should not be treated
as new employees or re-employed;
they should be treated as already in
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the service with the result that the
service conditions should be continu-
ed, but the Government did not
accept my amendment. What has
happened?

The employees went in appeal and
moved the Bombay High Court and
the Bombay Court gave its judgment
that these people are eligible for
retrenchment compensation and
Rs. 30 lakhs was given. Now the
employers went in appeal to the
Supreme Court and the Supreme
Court has reversed that judgment.
The Government in the Ministry of
Labour are thinking of what to do in
this matter and have promised some
action very soon. I hope that action
will be taken wery soon; otherwise,
Rs. 30 lakhs would go to England
and it will be very difficult
for us to get that back. That
is why here I propose to move
an amendment to the effect that
such of the employees who have
been transferred to the Bombay
State Road Transport Corporation or
the Mysore State Road Transport
Corporation should be allowed to
exercise the option as to whether
they want the original terms of ser-
vice conditions or not. This is not
going to cost the Government very
much. Even with these conditions of
service obtaining in Hyderabad State,
the Road Transport Department in
Hyderabad was making very good
profit. It is not going to cost the
Government anything.

I would like to impress one thing
upon the hon. Minister in this con-
nection. Though the Planning Com-
mission has laid down that wherever
nationalised undertakings are there
they should be formed into road
transport corporations. But I suggest
that where they are working depart-
mentally they should not be interfer-
ed with. If it is not efficient or any
such thing, then you could think of
a corporgtion, but not if it is working
very nicely as was the case in Hy-
derabad State.
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In the old Travancore-Cochin State
which is now Kerala, there was
nationalised transport wherein 5,000
were employed, and the road trans-
port system is also very good. May
be we have to improve it to a wvery
great extent, but there the workers
also enjoy pensionary benefit. No-
where in India do the road transport
workers get pension, except in the
present Kerala State. The amenities
to passengers and other things are
also quite good there. Therefore, let
us not press upon the State Govern-
ments to form road transport corpo-
rations in cases where the department
running it is working very efficiently.

The Saurashtra Road Transport
Corporation is going to be merged.
This Corporation had as its General
Manager a District Superintendent
of Police. According to the principal
Act, the Central Government can
even cancel some of the schemes. I
would like that no police officer
should be made General Manager of
any road transport corporation,
because he is not going to contribute
anything.

Finally I strongly urge that the
employees who have been transferred
to Mysore or Bombay Road Trans-
port Corporations should be allowed
to enjoy the facilities they were
enjoying before.

Shri Alagesan: As [ remarked in
my opening speech, I thought this
was quite an innocent Bill and would
be agreed to by the House, but hon.
Member Shri Gurupadaswamy raised
some questions. When I was hearing
him, I thought he had somewhat
misread the objectives behind this
Bill.

This Bill is really an offshoot of
the reorganisation of States that this
Parliament agreed to. This flows as
a direct consequence of the reorga-
nisation of States.

As I pointed out in my speech, if
you take the State of Bombay, the
position was like this. The new Bom-
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ed of the ex-Saurashtra area, the ex-
Kutch area, the Marathwada portion
of Hyderabad State and the Vidarbha
portion of Madhya Pradesh State.
Also certain areas have gone out of
the previous Bombay State—the
Karnatak portion and a small | bit
near Mount Abu. These portions
have gone respectively to the new
Mysore State and to the State of
Rajasthan. In the mnew State of
Bombay there are three different
corporations, the Saurashtra, the
Kutch and the Bombay State Road
Transport Corporations. Also it so
happened that the Bombay State
Road Transport Corporation would
be operating services in the States of
Rajasthan and in the State of Mysore.
So, in order to remove these anoma-
lies, and to arrange that there is no
multiplicity of road transport corpo-
rations in a particular State and to
see that a road transport corporation
does not operate services outside the
boundaries of the State, this Bill has
been brought forward. Since it was
necessary that the old arrangements
had to continue wuntil Parliament
made law otherwise, it has been pro-
vided for under the States Reorgani-
sation Act itself. If you turn to
section 109 of that Act you will find
that provision has been made for the
continuance of the status quo until
other arrangements are made by Par-
liament. It was examined whether
under the Road Transport Corpora-
tions Act which has been enacted by
the Central Legislature, either the
Centre or the State Governments
could issue directions to the wvarious
Road Transport Corporations to make
over certain assets which will fall
due either to Mpysore or Rajasthan
by the Bombay Road Transport Cor-
poration, or to take over the assets
of Hyderabad or Madhya Pradesh
Corporations. The legal opinion was
that it was not possible to issue such
directions under the Road Transport
Corporations Act either for the Cen-
tral Government or the respective
State Governments. And so it was
necessary to bring forward this
amending Bill. I think I have briefly



228p Road Transport

[Shri Alagesan]

explained the reason for bringing
forward this Bill and why it was
found necessary to have a separate
measure enacted by this’ House.

Having said this, I should like to
clear some of the fears expressed by
hon. Member Shri Gurupadaswamy.
He proceeded to say that because the
Central Government or the execu-
tive has been empowered to issue an
order to bring about the new arrange-
ments, this will provide an excuse
for the Central executive to inter-
fere with the policies of the warious
State Governments. The Bill makes
quite clear the part that the Central
Government is going to play in this
regard. It is to enable the warious
State Road Transport Corporations
to function within their territorial
limits and also to provide for the
division of assets and liabilities bet-
ween two or more State Transport
Corporations, or between a Corpora-
tion on the one hand and a depart-
mental authority on the other, that
power has been taken by the Centre.
This will be done strictly in accord-
ance with the sceheme that will be
submitted by the State Governments,
Of course, the relevant provision
mentions that the Central Govern-
ment may, after consultation with
the State Governments concerned,
approve the scheme with or without
modifications. It is not that the
Centre will be interfering in this
matter, But when two State autho-
rities are concerned, the Centre will
have to come in and see that a settle-
ment is reached. It is quite likely
that the scheme forwarded by the
Mysore Government and the scheme
that will be forwarded by the Bom-
bay Government may differ in cer-
tain respects, in which case there
will have to be some conciliation
effected. It is for that purpose that
the Centre will come in. Otherwise,
the schemes that will be sent by the
State Governments will be given
effect to by the Central Government
by an order that would be issued
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under the present measure. So,
there is no such intention as is feared
on the part of the Central Govern-
ment to interfere with the policies of
State Governments or to do some-
thing which will go contrary to the
wishes and desires of the State Gov-
ernments in this matter. It is more
an enabling and a conciliatory posi-
tion that the Central Government
will adopt, and they are not at all
going to interfere with the wishes of
the State Governments concerned.
So, my hon. friend need not have
any fear on that score.

Then, my hon. friend talked about
some other things also. Perhaps,
most of the things that he said would
have been very relevant with refer-
ence to the Bill that this House had
recently passed, namely the Motor
Vehicles (Amendment) Bill. Though
the points mentioned by him may not
have a direct relationship with this
Bill, yet they will certainly be taken
note of and any rectification that will
be needed and that may have to be
sponsored by the Centre will certain-
ly be taken care of by the Central
Government.

Then, it has been said by the hon.
Member that the Central Govern-
ment want to interfere with nationa-
lisation. In fact, it is the policy of
the Central Government to encourage
and to provide for nationalisation of
road transport by the wvarious State
Governments. It was with that ob-
ject in view that the recent Bill was
passed by this House, which is now
awaiting the sanction of the other
House. There, we have put an end
to the atmosphere of suspicion and
uncertainty that was existing in this
field, so that both the private sector
and the various State Governments
can go ahead with their respective
programmes, without interfering with
each other, and without coming in
the way of each other’s progress. So,
it is not our intention to come in the
way of nationalisation.
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What we seek to do by means of
the Road 'Transport Corporations
Act is to ensure’ road-rail co-ordina-
tion. Shri M. S. Gurupadaswamy
was speaking in the latter part of his
speech against nationalisation. He
pointed out instances where people
had occassion to prefer private ser-
vices to services operated by Govern-
ment. Shri T. B. Vittal Rao in his
speech said that the departmental
management of road transport ser-
vices, at least as far as Hyderabad
was concerned, was even more effici-
ent than management by a corpora-
tion. And without trying to make a
comparison, he said that since it was
being run efficiently, it should not be
interfered with.

Here, we have all the facts of
the problem before us. It is not as
if a corporation produces always the
most efficient results, or it may not
be that it is always the public sector
that produces the most efficient re-
sults. So, it is not so much nationa-
lisation or management by a corpora-
tion or management as a departmental
undertaking that we are concerned
with, as the fact that we should be
able to get the most efficient service,
whether it is in the private sector or
in the public sector, and if it is within
the public sector, whether the ser-
vices are operated by the corporation
or departmentally. That really puts
the problem in its proper perspective.
Whether it is the corporation or the
department or the public sector or
the private sector that manages the
road transport, the proof of the pud-
ding is in the eating. We should
have the most efficient results and the
most economical results. If that is
not forthcoming, then we cannot
simply prefer the one to the other
merely because of the fact that it is
the public sector or it is the corpora-
tion.

But I should like to remind the
House that what the corporation does
is to ensure road-rail co-ordination.
It may not be possible for the Cen-
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tral Government to contribute to the
capital when the services are manned
ar run by the State Departments.
But when a corporation is establish-
ed under the Central Act, it will be
possible for the railways to partici-
pate in it, and that provides for any
future contingency where competition
between rail and road services may
arise. That is the only virtue of the
corporation idea.

But even there, the State Govern-
ments have been advised to go in for
the setting up of corporations, only
when they ask for more funds.
Though they are not prepared to set
up a corporation, they really need
funds. The railways are also willing
to participate in such wventures. So,
in that context only, the advice has
been tendered to them that they
should go in for corporations. But if
under the new set-up, the new State
that has been established in Hydera-
bad wants to continue the depart-

" mental management of road transport

services, certainly the Centre or the
Planning Commission will not come
in the way.

Shri M. S. Gurupadaswamy pointed
out certain defects in the working of
public transport services. I do not
know how far the allegations are
true. But I should like to tell the
House that the State Legislatures
concerned are very alert in this mat-
ter. Especially, the bus transport
services are a matter of frequent dis-
cussion and debate in the wvarious
State Legislatures concerned, because
it affects the day-to-day transport
and movement of the people, espe-
cially in big cities. So, the State
Legislatures sitting in the capital
cities of the States concerned, per-
haps naturally, give more time and
more attention to this matter. The
defects and shortcomings that the
hon. Member has pointed out should
certainly be brought to the forum of
the State Legislatures, where reme-
dies can be found

In this connection, I should also
like to say that wherever these cor-
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porations function, there is a respon-
sibility attached to the Centre also.
The representative of the Railway
Ministry or the Railway Board sits on
the board of management of these
corporations, I have found that so
far he has not functioned as a very
efficient member of the corporation.
So, it is our intention to see that the
representative of the Railway Minis-
try or the Railway Board who sits on
this corporation functions more effici-
ently and effectively and also contri-
butes to the remowval of the deficien-
cies in the actual running of the road
transport by the corporations.

Shri T. B. Vittal Rao was naturally
anxious that there should be no break
in the services of the employees, when
they are taken over by the Bombay
Government or the Mysore Govern-
ment. Incidentally, I may inform
Shri M. 5. Gurupadaswamy that we
have been informed by the Mysore
Government that they want to set up
a road transport corporation. Perhaps,
they may take some time to do it. But
we have been informed that they
would like to set up a road transport
corporation. I am stating this because
the hon. Member had mentioned some-
thing about it.

Now, as far as the service being
counted as continuous is concerned,
and also as far as the old terms and
conditions of service are concerned, I
think they are very well taken care
of by the States Reorganisation Act.
I should like Shri T. B. Vittal Rao to
turn to section 111 of the States Re-
organisation Act where there are two
provisos. Proviso (a) says:

“the terms and conditions of
service applicable to the workman
after such transfer or re-employ-
ment are not less favourable to
the workman than those applica-
ble to him immediately before the
transfer or re-employment”.

This Bill has to be read along with
the S.R. Act. So the terms and con-
ditions of service cannot be altered in
a way less favourable to the employee
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than what they were before. 5o there
is no anxiety on that score.

It is also taken care of that the
service has to be counted as conti-
nuous., Whether it is called transfer
or whether it is called re-employment,
service will be counted as continuous.
Proviso (b) says:

“the employer in relation to the
body corporate or the undertaking
where the workman is transferred
or re-employed, is by agreement
or otherwise legally liable to pay
to the workman, in the event of
his retrenchment, compensation
under section 25F of the Indus-
trial Disputes Act, 1947, on the
basis that his service has been
continuous and has not been in-
terrupted by the transfer or re-
employment”.

So the service of the employee con-
cerned will be treated as continuous.
There will be no break and if the new
employer wants to terminate his ser-
vices, then the service of the employee
will be treated as continuous and
compensation will have to be paid
accordingly. So the fears expressed
by Shri T. B. Vittal Rao are not justi-
fied. 1 think I have answered the
points raised by the two hon. Members
in the course of their speeches.

Mr. Chairman: The question is:

“That the Bill to amend the
Road Transport Corporations Act,
1950, be taken into consideration.”

The motion was adopted.

Mr. Chairman: Now, we shall take
up the clause by clause consideration.
There are three amendments to clause
2 tabled by Shri T. B. Vittal Rao.

Shri T. B. Vittal Rao: The hon.
Minister has drawn attention to the
1elevant provisions of the States Re-
organisation Act. In view of this, I
do not wish to move my amendments.

Mr. Chairman: The question is:

“That clauses 2 and 3 stand part
of the Bill”.

The motion was adopted.
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Clygess 2 and 3 were added to the
N Bill

Ciduse. 1, the Enacting Formula and
the Title were added to the Bill.

Shri Alagesan: I beg to move:
“That the Bill be passed".
Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT) BILL

The Minister of Labour (Shri
Khandubhai Desai): I beg to move:*

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, be taklen into considera-
tion”.

'This is a very simple Bill and a
most non-controversial Bill. So I need
not make a long speech on this Bill.

However, as this opportunity has
come, I would share with the House
information as to the progress which
the Provident Funds Act has made
during the last five years. The Em-
ployees’ Provident Funds Act was, as
the House is aware, enacted in 1952
for the institution of provident funds
for employees in factories, in the first
instance. The Act covered six major
industries, namely, cement, cigarettes,
electrical, mechanical or general engi-
neering products, iron and steel, paper
and textiles. The Employees’ Provi-
dent Funds Scheme, framed under
section 5 of the Act, was brought into
operation in factories engaged in the
six scheduled industries from 1st
November, 19852,

The Employees’ Provident Funds
Act covers about 2,300 factories in the
six scheduled industries, of which
over 500 have been exempted from
the provisions of the Act and permit-
ted to operate their own schemes of
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provident fund. I would like to make
one thing clear here. When I say
exemption, it is exemption from the
whole scheme, but that does not mean
that they are exempted from the
Provident Funds Act. Only they are
asked to operate their own scheme, to
deposit the money collected under the
provident funds scheme in the form
of government securities. Care has
been taken to ensure that the benefits
under these schemes are not less than
those under the statutory Scheme,
that the funds wvest in Boards of
Trustees on which employees' repre-
sentation is equal to that of the em-
ployers and that the investments are
made in Central Government securi-
ties only.

The total number of workers covered
in the six industries is about 16 lakhs,
of whom over 9 lakhs are in the
exempted factories. That means that
exempted factories are very large
factories who have got existing pro-
vident funds schemes. The average
contribution per year (including ex-
empted factories) is about Rs. 17-4
crores. The total amount of contribu-
tion till fhe end of §éptember 1956,

. is estimmfed at about Rs. $9 cpewes.

The accumulations in the Fund have
been invested in Central Government
securities and are ear-marked for
financing development projects under
the Second Five Year Plan. Particu-
larly, the amounts thus available are
made available for housing schemes
for industrial workers. Up to the end
of September 1956, a sum of Rs. 4
crores has been refunded to outgoing
members or their nominees.

Of late, there has been a persistent
demand for the extension of provident
fund benefits to all industrial workers.
Recommendations for extension of the
Employees’ Provident Funds Act have
also been made by the Planning Com-
mission and by the tripartite Consul-
tative Committee at various stages.
Government intend to extend provi-
dent fund benefits to workers in all
industries with an employment
strength of 10,000 or more during the

*Moved with the recommendationof the President,
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period of the Second Five Year Plan.
‘As a first step in this direction, the
‘Employees’ Provident Funds Act has
already been extended to 13 additional
factory industries with effect from
31st July, 1956, and to another 4 from
the 30th September, 1956. With the
coverage of these additional 17 indus-
tries, the benefits of provident fund
have been extended to a further 5
lakhs of workers employed in about
1,600 small factories and the annual
addition to the contributions on this
account is estimated at Rs. 4'69 crores.

The Employees’ Provident Funds
Act, at present, applies to factory
industries and provides for its exten-
sion by notification only to such indus-
tries. There is no provision enabling
extension of the Act to non-factory
establishments, like plantations, mines,
certain categories of commercial es-
tablishments, etc. Such a provision is
essential if the objective of conferring
provident fund benefits on workers in
all industries with an employment
strength of 10,000 or more is to be
achieved. Preliminary surveys have
been conducted by the Employees'
Provident Fund organisation and Gov-
ernment are considering proposals for
the extension of the Act to such
establishments in consultation with
the interests concerned. But unless
we pass this law, .we could not pos-
sibly do so. So this amendment is
necessary. The Bill accordingly seeks
to empower the Central Government
to bring under the purview of the Act,
by notification in the Official Gazette,
any non-factory establishment or class
of establishments in respect of the
employees of which it is of the opinion
thet a provident fund scheme should
be framed under the Act.

Government’s objective is to effect
a gradual widening of the scope of the
Act, g0 that during the Second TFive
Year Plan these provident fund faci-
lities are made available to a large
majority of industrial workers in this
country. With these few words 1
would like the House to take this Bill
into consideration and enact it into
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law so that Government may beeen-
abled to apply this law to shop assis-
tants, particularly the white-collared
staff employed in commercial estab-
lishments in the country.

This Bill, which I hope we will be
passing soon, will enable the Govern-
ment to extend the scheme to other
establishments which are not covered,
which are not commercial or indus-
trial ones and also to the plantations,
particularly in Bengal, Bihar and the
south.

As the House is aware already, the
Assam Government has enacied a law
by which more or less similar prowi-
sions are applied to plantation labour.
If the scheme is not applied to planta-
tion labour either in Bihar, Bengal or
the south, there will be invidious
competitions between the plantations
in the east and the south. Therefore,
we have put in plantations specially.
1 hope the House will pass this Bill.

I commend this Bill to the House as
a beneficial measure. As the House is
well aware, Government has been
putting in such welfare legislation
from time to time. It has brought in
50 many measures during the. First
Five Year Plan and we hope to im-
plement most of them in the Becond
Five Year Plan to the extent it has
not been implemented up till now. I
commend this Bill to the House.

Mr. Chairman: Motion moved: -

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1852, be taken into considera-
tian.” 3

Shri K. P. Tripathi (Darrang): I
rise to welcome this Bill. We have
been expecting this for a long time.
It will be remembered, as the hon.
Minister said, that when the guestion
of extending it to plantations came,
we found that there was no legisla-
tive provision and that we could not
extend it. The Assam Government
wanted to go ahead and they had to
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pass a law. They had difficulty. They
had to refer back to the Central Gav-
ernmenf and the Central Government
gave some advice which they had to
accept and ultimately that law was
enacted. One year has passed and, I
understand, that the Assam Govern-
ment has already collected over Rs. 2:2
crores by way of provident fund. It
is quite true that if there is provident
fund im one area of India, it should
be extended to the other areas also in
order to equalise the competitive
capacity.

I want to point out to the hon.
Minister that although a law has been
passed in Assam, they have made an
invidious distinction between economic
and so-called uneconomic units. In
Cachar, there are some units, which
are producing for less than 8 months
or so, which are exempted. Originally
when this exemption was made, it was
thought that it was some sert of finan-
cial benefits being given to the work-
ers and it was not deemed to be a
social measure. Otherwise, it would
have been extended to all workers
working in the plantations. There
have been complaints from the work-
ers of Cachar asking why they should
have been excluded from this benefit.
I have no doubt thet, now that the
Government is undertaking this as a
policy for the whole of India, they
will exercise their influence so that it
might also be extended to the so-
called uneconomic gardens of Cachar.
The uneconomic gardems are unecono-
mic not because they have not been
given land by Government to culti-
vate, not because they have not had
the benefit of finance, but because the
gardens were neglected over a large
number of years. I have been crying
for a long time that there should be
some legislation whereby people who
have been given enough land should
be made to manage or husband that
properly; otherwise there should be
power in the hands of Government so
that they can step in and correct the
management. Such a law exists even
in England and I do not see any reason
why we, who have been pledged to
& socialist pattern of society, should
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not have such a law. I think if we
try, even these gardens will be in a
position to pay. After all, the money
which is accumulated in this way is
not so much expenditure. The money
is given back to the same employers,
as the hon. Minister was saying, by
way of funds for the purpose of hous-
ing the workers.

Under the Plantation Aet it has been
tdecided that workers should get hous-
ing benefits. Formerly, these planta-
tiens did not get loans from the Cen-
tral Government for the parpose of
housing. Now, I understand that the
Government have provided im the
Second Five Year Plan Rs. 2 crores
fex plantation housing and that is
going te come out of these finances.
I have no doubt that hereafter the
Central Government will exercise it-
self so that the housing programme
might be undertaken even in the plan-
tation areas as it was planned even-
in the First Plan.

The extension of these benefits to
commereial services also is a step in
the right direction. I believe that we
are going to have a scheme of society
in which every individual will have
a provident fund whenever he is em-
ployed by which he lays by something
and does not eat away everything.
Therefore, there is no logic in making
a distinction between some people who
have provident fund amd others who
have not. The artificial distinction
whichr exists in our society right now
should be done away with. I know
Government  has something in mind.
But Government wants to proceed
with caution and in a practical way.
Therefore, they are laying down a
limit, a limit below which the workers
should not be covered. I hope that
once they have laid down the struc-
ture whereby this fund is going to be
administered and a tradition grows, it
will be possible to bring all the work-
ing classes in the country under the
provisions of this Bill or any other
Bill so that all workers in the country
may get the benefit of provident fund.

The present collection is said to be
absut Rs. 23'6 crores. Obviously, this
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is a large amount. I was just now
thinking in my mind as to what would
be this provident fund contribution
both from the workers and employers
if it were increased. Some time ago,
in the Labour Conference there was a
proposal that it should be increased
to 8 1/3 per cent. I think the con-
ception of raising it to 8 1/3 per cent.
is a right one, because in the Second
Five Year Plan we want to have more
resources, as the Minister was saying.
If we can get resources by this
method, it is the right method. It
will be remembered that gradually
we are passing legislation so that
capital formation of the country might
be brought on a democratic level. One
of the ways in which capital forma-
tion in a country can be democratised
is through such measures of compul-
sory levy, namely, provident fund. If
we increase this provident fund levy—
and I was just calculating what it
would be if we have a 10 per cent
contribution both from the workers
and from the employers—on the basis
of the wage bill of the present factory
workers being 2 crores, it wuu.ld come
to about Rs. 44 crores. If we include
plantations, mines, railways and trans-
port and commercial establishments, I
calculated that it would come toabout
Rs. 63 crores. If we multiply it by 5,
then, for the resources of the Second
Five Year Plan, we get Rs. 315 crores.
So, this source of financing the Plan
is likely to be a very major one if it
is really seriously taken into consi-
deration. The advantage or benefit 1o
the working class is obvious, because
these crores of rupees could be utilis-
ed not merely for the purpose of
housing but for other types of ameni-
ties also. This will be a great boon.
Our industrial society will begin to
look completely different if such an
amount was raised and expended for
these purposes.

I have great pleasure in welcoming
this Bill. I do not know whether it
has been possible to take any deci-
sion with regard to raising it at least
to 8 1/3 per cent. I know that the
employers, in the last Panel of the

8 DECEMBER 1956

Provident Funds 2302
(Amendment) Bill

Planning Commission, did not agree
to this increase, but I know also that
our hon. Minister is thinking on these
lines and is still trying in that direc-
tion. I hope the employers will also
realise the wisdom of it. After all, the
benefit will go to them. After all, in
the case of big building programme,
some sort of employers will get the
benefit, and more profits will arise.
After serious thinking on this ques-
tion for the last two months, I hope
the employers would have come to a
position in which they would have
accepted this idea.

It is said there is a tendency to in-
flation in the country. Now obviously,
this sort of freezing of funds for the
purpose of provident fund is an anti-
inflationary measure. When we make
a demand for wage increase, the
employers come forward with the idea
that there may be inflation. If you
fear that there will be inflation, then
freeze it in the provident fund, so
that there may not be any inflation.
It is a very good answer to the reason
or argument put forward by the em-
ployers that there will be inflation, I
am saying this in the background of
the demand of the working classes for
higher wages. I am glad to feel that
even our hon. Minister will support
this. In view of this, the Wage Boards
are going to be set up and we are
going to have the demand for wages
adjudicated by those Wage Boards. It
may be that the employers may say
that it will create inflation; it may
be that part of the Government may
come to the conclusion that there may
be inflation. In that case, let us not
scale down the recommendations, but
if any portion of the recommendation
is deemed to be inflationary, that
might be freezed in the provident
fund rather than be denied to the
workers so that it may go to increase
the profit structure of the employers.
From this point of view I have no
doubt that it might be utilised as a
fiscal anti-inflationary measure also.

With regard to the development of
finance, so far as the development part
of the country is concerned there is
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no doubt that our Finance Minister is
very much exercised as to how to
raise funds. I have been telling him
also on this question that he must
some time or other come # the work-
ers as he begins to take steps so that
there shall be a levelling down of
incomes. We shall have to come to
the conclusion that the working class
wages and salaries shall have to be
raised so that the working classes may
make their contribution to the purpose
of capital formation. In that case only
there may be a possibility of retaining
development funds. For this purpose
also I feel the provident fund will be
a very good way out.

From all points of view I think this
is a non-controversial measure. This
is a welcome measure and we should
pass it and bring forward a stage in
which every worker that works and
earns in this country will have a
provident fund, and that should be
administered by the Government.

So far as administration is concern-
ed, Government has already taken the
responsibility on its shoulders, and as
the hon. Minister pointed out, there
is a list of exempted factories which
covers about nine lakhs in the country.
It is only because at present the scales
of provident fund allowed by some of
the private concerns are greater than
the provident fund raised by the Gov-
ernment. I think this difference will
gradually go and we will come to a
stage in which most of the collections
from provident fund will be at a level
and then this cause for discrimination
will disappear. As soon as all these
funds come to the same coffer, the
Government coffer,......

Shri Khandubhai Desai: It is prac-
tically coming to the same coffer.

Shri K. P. Tripathi:...... it will be
administered according to the require-
ments of the Second Five Year Plan.

With these words [ have great plea-
sure in welcoming the Bill.

Shri T. B. Vittal Rao (Khammam):
I welcome this measure, and I am
doubly happy that the hon. Minister
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has just now returned after delivering
a speech at Ahmedabad wherein ae
stated that the demand of workers for
wage rise is justified. Not only that,
but our Minister for Planning has
stated that the demand of the work-
ers for a living wage is justified and
that only 5 per cent of those employ-
ed in factories and mines get living
wage. This is what he has stated.

In that context, when we are not
getting a living wage, not even a fair
wage, it is quite evident that the
worker cannot make provision for a
rainy day or for any calamity that
may beset him—the dependants losing
the bread-winner. So, this provision
in this amending Bill should have
come long ago, but it has been delay-
ed. For instance, in the First Five
Year Plan, under the labour policy,
it was stated that the employees’
provident fund should be extended to
all employed in the factories, where
there were 50 or more workers. Un-

- fortundteély, while we pride ourselves

of having increased our industrial pro-
duction, agricultural production and
the productivity of labeur, the targets
that we have set with regard to labour
could not be fulfilled at the end of
the First Plan. Anyway, then came
the decision in May 1955 at the Indian
Labour Conference. It was decided
that this Act should be extended to
those industries which have 10,000
and more workers.

[Sart BaArMaAN in the Chair.]
15.58 hrs,

But it has taken a pretty long time
to extend it. Ewven during November
last I put a question asking how many
industries are there employing 10,000
or more workers to which the Em-
ployees’ Provident Fund Act has not
been extended. Here I have a list of
seven industries—Rice, Flour and Dal
Mills; Cotton Ginning and Baling Fac-
tories; Coir and Rope Works; Cashew-
nut Industry; Tobacco Industry; Wood
and Cork Industry; Oil-well Opera-
tions—which have employed 10,000 or
more where this provident fund bene-
fit has not been extended. It seems
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that nearly a lakh of workers have
not been covered even after that
decision.

.Of course, now this is a welcome
measure in that it is being extended
to plantations. In the tea gardens and
coffee gardens in the South, nearly
three to four lakhs of workers will
get benefit out of this. Then, in the
manganese mines, there is no provi-
dent fund; in the iron ore mines, ex-
cepting in one or two places there is
no provident fund. There are about
three lakhs of such persons in the
iron ore mines, gypsum mines, etc.
I now come to the gold mines. There
are more than 25,000 workers and this
law does not affect them. Take the
Kolar Gold Fields. The benefits there
are far less; only fifty per cent of the
dearness allowance is taken into
account for computing the provident
fund contributions by the employer
and the employee. In the Hatti Gold
Mines, the contribution is computed
only on the basic wage. But, under
the Act the basic wage and dearness
allowance will both have to be taken
into aecount.

16 hrs.

This Act, when extended would have
covered thirty lakhs of workers in the
factories, six lakhs in the mines and
5-6 lakhs in the plantations, Then,
there are the transport workers. I do
not know whether the present Bill,
as it is, will enable us to extend it to
the road transport workers. We have
got 3,50,000 of them. Take again the
boatmen who perform the mmost
hazardous duties. Neither the Work-
men's Compensation Act nor the
Minimum Wages Act is made appli-
cable to them. I have moved an
amendment and if the Minister clari-
fies the position, I shall withdraw it.
These boatmen from Saurashtra to
Tuticorin in the South do not enjoy
the benefits of these laws. The month-
ly emoluments of these people vary
from Rs. 25 in Saurashtra to Rs. 45-60
in Kerala. I would like this to be
extended to them. Recently, I saw
that a notification has been issued
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extending it to the newspaper indus-
try. But I am told that an invidious
distinction has been made in that it
will apply only to persons who draw
Rs. 300 or less and not to the whole.
K should be rectified. I would also
like to know whether this Bill as it is
can be enferced with regard to cinema
employees their number comes to a
little more than 30,000.

In the last labour panel mezting in
which my hon. friend, Shri Tripathi
was present, it was agreed that the
rate of contribution should be raised
to 8 1/3 per cent. When it was being
discussed in.the plenary session of the
panel meeting, some employer raised

" some sort of an opposition. The Plan-

ning Minister who was presiding at
that meeting said that the rate at 6'25
per cent might continue because he
was thinking of imposing a levy for
housing on the employers. Eight
months have passed. Neither has
there been a housing levy nor an in-
crease in the rate of contribution.

We have been introducing the social
security measures only lately. It was
only in 1952 that some people have .
been covered. The coal mines were
covered from 1948. You will be
amaged to know that those who retire
now get only Rs. 100 or, at the most,
Rs. 400. So, when an employee retires
from service, how can he make a
living out of this money when his
children are unable to get employ-
ment in these days? So, it is essential
that it should be increased to 8 1/3
per cent. Even in the labour appellate
tribunal, when the question of
gratuity came up, the learned Judges
gave the decision that gratuity should
be given for a specific period, say, for
a period of seven years because the
provident fund benefits were so
meagre that the workers could not
make a living out of it.

This Act should further be liberalis-
ed. There is the forfeiture of the
employer’s contributien. If an em-
ployee puts in less than three years
service, 75 per cent of the employer’s
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contribution is forfeited; if he puts
in less than ten years’ service, fifty
per cent is forfeited. Only if he puts
in more than fifteen years' service, can
he be eligible for the full contribution.
I made a representation to the Minis-
ter but his advice is that we cannot do
anything at the moment because it is
only recently that we have liberalised
these things to some extent. That is
with regard to coal mines. I ask the
Minister: whose money is this? It
should not be forfeited by the fund
at all. Forfeiture means forfeiture
by the Government. Why should we
penalise the employees? You can
keep the three years' period as the
minimum period. Those who put in
a service of more than three years
should be eligible for the full contri-
bution. This amendment is very
essential,

In the railways, the rate of contri-
bution is 8 1/3 per cent as against 623
per cent in the employees’ provident
fund. There also only fifty per cent
of the dearness allowance is taken
into account for computing the con-
tribution. The full dearness allow-
ance should be taken into account.
This should be done so that there may
not be any distinction between the
different types of provident funds—
whether it is the coal mines provident
fund or the employees’ provident fund
or the railway employees' provident
fund; it should be uniform.

Finally, I look for a day when the
worker will not have to pay anything
for the social security measure. In
some countries, the workers do not at
all contribute for the social security
measure; it is paid by the employer
or the Government. Here, when we
contribute something to our social
security measure, it means a wage-cut
for us. So, I look for the day—it is
not very near—when the worker need
not be asked to contribute anything
for this provident fund.

Shri Tushar Chatterjea (Serampore):
Mr. Chairman, I welcome this Bill
which remedies a long-standing defect
in the Provident Fund Act by leaving
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out a good number of workers from
the benefit of this fund. So long, only
the factory workers were to get the
benefit of the fund and that too in a
very restricted number of factories.
Now it is being extended to plantation
workers and some other factory work-
ers, and this will be welcome by all
sections of plantation labour and also
by the employees of commercial estab-
lishments. In that respect, this Bill
has fulfilled a long-standing demand
of the labour.

But, even while welcoming this Bill
I feel constrained to draw the atten-
tion of the House to some points
which, I think, should have been con-
sidered by the Government while
bringing forward this Bill I am
connected with the working of the
provident fund scheme as a member
of the Central Board of Trustees, and
always this idea crops up in my mind
that in the matter of provident fund
the Government should not only com-
sider the guestion of extension of the

+ Provident Fund Act to a large number

of industries that are left out, but
they shouldd also give considered
thought to - the problems that have
been experienced during the course of
these years of the working of the
provident fund scheme and should
correct the defects that are still there
in the Provident Fund Act.

Sir, 1 do not like to repeat the
points that have been raised by Shri
Tripathi and Shri Vittal Rao. I only
want to confine myself on that aspect
of the thing on which, from my expe-
rience, I can enlighten the House. As
a member of the Central Board of
Trustees I always felt that the Central
Government has not given that much
regard to the views of the Central
Board of Trustees as they should have
been given. After a long time this
amending Bill has been brought for-
ward. But I want to ask the hon.
Minister, what about those points that
have been raised during the last two
years by the Central Board of Trustees
for consideration of the Government?
A number of points were raised by
the Central Board of Trustees but up
till now very few of those points have
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received consideration of the Govern-
ment. In the report that was present-
ed by the Central Provident Fund
Commissioner on the working of this
provident fund scheme, he has stated
in one paragraph that, in the light of
the opinions and comments made by
the Central Board of Trustees, the
State Governments and the different
organisations of employers and emplo-
yees, the Provident Fund Act will be
suitably amended by the Government
and the Government are considering
all these things. Am I to understand
that this Bill is an outcome of- the
consideration of all those points, or is
it the outcome of the consideration of
only one particular thing, that is the
Act should be extended to other fac-
tories also?

1 quite appreciate the benefit of this
Bill and I welcome it. But I want to
draw the attention of this House to
the point that, about the working of
the provident fund scheme we had
experienced a number of difficulties
with the result that in the Central
Board of Trustees a number of points
were raised, discussed and some con-
clusions were also arrived at. But up
till now very few of those points have
been actually considered by the Gov-
ernment.

Incidentally, I want to point out one
other thing. In this House I have at
least three times put a question as to
what the Government have decided
about the method and the procedure
of formation of Trustee Boards in the
case of exempted factories. Even the
third time I put the question the
answer was that it is under considera-
tion. I remember some two years
back the Central Board of Trustees
gave some opinion about this question
of procedure of formation of Trustee
Boards in exempted factories. That
was duly sent to the Government for
consideration, and for these two years
Government are only considering and
considering, and no final decision has
yet been taken. I do not understand
why in taking the responsibility of
giving such a great benefit like the
provident fund to the workers, the
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Government does not care to give
proper thought to the opinions of the

" Central Board of Trustees. I perso-

nally know that in regard to these
exempted factories lots of grievanhces
are raised by the workers: about for-
mation of Board of Trustees, about
exemption of a class of workers etc.
All these things were brought before
the Board of Trustees and the Central
Board of Trustees brought these
things to the notice of the Central
Government. But those things have
not been properly considered and neo
proper decision has been arrived at.

Now, let me point out to you an-
other thing. I feel that along with
this amending Bill the lacunae that
still exist in the matter of exemption
under section 27 of the Provident
Fund Act would be removed by
some proviso incorporated in  sec-
tion 17(2) of this Provident Fund
Act. About that particular point, as
long as two years back a number of
cases were made known to the Provi-
dent Fund Commissioner. He also
felt that due to these lacunae a num-
ber of workers are actually suffering.
I remember, in the report the Cen-
tral Provident Fund Commissioner
admitted that unless section 27 of the
Act wa; suitably amended and some
condition was made compulsory for
giving exemption under section 27 a
large number of workers would be
deprived of the benefits in a number
of ways and the employers would
take advantage of them. This matter
was brought before the Government
but nothing has been done as yet.

Then, in the matter of extension of
Provident Fund to industries in whizh
the number of workers exceed 10,000.
I think the Labour Minister's Con-
ference has recommended that the
restriction of number should be re-
moved, and even industries having
less number should be taken inta
consideration. I do not know what
consideration has been given to this
point raised in the Labour Minister's
Conference. Anyway, what 1 feel is
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this, When, after these four years
experience of the working of the pro-
vident fund scheme, a good number
of points are there for consideration,
and there are also grievances of the
workers, all these things should have
been taken into consideration and a
comprehensive Bill should have been
brought forward. Simply by extend-
ing this Act to a number of indus-
-tries the problems that are still’ ex-
perienced by the workers in indus-
tries where provident fund scheme
exists are not solved.

I will just give one example. The
extension of the Provident Fund Aect
to a number of industries is welcome,
but from my experience, I can tell
you that it is welcome only to those
who as yet do not enjoy any provi-
dent fund benefits at all. This ex-
tension has not been very much ap-
preciated by those employees who al-
ready enjoy some sort of provident
fund scheme. When this Bill is pass-
ed into an Act, the employees of a
very big daily paper in Calcutta,
Angnda Bazar Patrika will come
under the purview of this Act. But,
op, behalf of their union, the em-
ployees of that paper approached me
and expressed their apprehension that
this Act is not going to benefit them
and that the scheme they are now
enjoying is better in many respects.
This is a very serious problem. If
the emplayees m those concerns
where same sort of provident fund
scheme is in operation express ap-
prehension as a result of the exten-
sion of this Act, surel:.* we must
think, and the Government must also
think, that something defective 1is
still there in the different provisions
of the Act. The extension of thé Act
does .ot create that much, conﬂﬂé'nce

- to & section of the wor‘ken, w}utgl
hhuu:lcl have created.

nWhat is the ;p.stmg posluon"‘ The
L;bour Minister himself said that a

,large number of workers get-
t.i.ng Qrowdent fund benefits are un-
der eyemption clause. In Bengal,

“ 1,
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more than three-fourths of the indus-
trial working class are covered not
by the detailed provisions of this Act,
but by the exemption clause, All the
big employers apply for exemption
and all the big concerns have got
exemption. I have raised this pomnt
a number of times.

shri Khandubhai Desai: The hon.
Member knows that factories are ex-
empted only if the scheme they have
i§ in no way inferior to the scheme
provided under this Act and that too
with the consent of the workers.

Shri Tushar Chatterjea: I am just
coming to it. I fully agree that ex-
emption is granted only when the in-
dividual scheme is better than the
scheme provided under the Act. But
my point is, the parent Act should be
modified in such a way so as to bring
it in line with....

Shri Ehandubhai Desai: The high-
est anywhere in the country?

Shri Tushar Chatterjea:... not
the highest, but at least the average
schemes that are in existence.

Shri Khandubhai Desai: It is better
than the average.

Shri Tushar Chatterjea: After the
passing of the Provident Fund Aect,
the rule has become the exemption
and the exemption has become the
rule. Three-fourths of the
workers come under the exemption
clause and only one-fourth are cover-

.ed by the other provisipns of the pre-
+sent Act. My point is that the parent

Act should be so improved that it is
in a line with the average schemes
that are in operation. If that is done,
I think most of the employees, , will
be satisfied. Qtherwise, why should
the employees, ‘as in the example of
Ananda Bazaar Patrika, feel some
apprehension after the passing of this
Act’ Why is it that the employees in
coficerns where some scheme already -
exists are not so much elated, but are
under the apprehension that this Act
will curtail some of the benefits that
they are getting &t present? There-
fore, the Governmlent should cohsider
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all these problems that have arisen
from the experience in working the
scheme and should have amended the
Act in such a way that so much libe-
ral exemption need not be given. In
order to make the scheme strict, it
should be improved.

I would submit one more point be-
fore I finish. The majority of the
workers like to have their own in-
dividual scheme because mainly they
want to get the benefit of loan, Under
the parent Act, the sanction of loan is
almost banned. As far as I remem-
ber, the recommendation has been
made by the Board of Trustees that
in special circumstances, sanction of
loan should be allowed. I do not know
whether the Government have given
any consideration to that recommen-
dation or not. Had they given some
consideration to it, some sort of pro-
vision should have been made here by
which in special circumstances, sanc-
tion of loan would have been allowed.
Most of the workers prefer exemp-
tion mainly because of this point.
They love the exemption clause, be-
cause at present the wages of the
workers are low and in exigencies and
times of crisis, they want to get some
loan from the provident fund. The
parent Act does not allow any loan
to be sanctioned.

One thing emerges from all these
points. This Bill is welcome, but I
would have 'been happier if, on the
basis of working of the provident fund
scheme, some of the defects that still
exist in the Act have been removed by
this amending Bill. I, no doubt, sup-
port this Bill; but, I am making these
observations only to bring to the notice
of the Minister and the House the pro-
blems that have cropped up in the
course of the working of this scheme.

Shri L. Jogeswar Singh: (Inner
Manipur): 1 should like to confine
my remarks only to Delhi and Mani-
pur, where the transport workers’
conditions are deplorable. I should
like to know whether the provident
fund benefit and other service condi-
tions that are obtaining in other ex-
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part A States are also applicable in
the case of the workers in the Delhi
Transport Service. If these Delhi
Transport workers are not going to
enjoy the provident fund benefit, as
has been demanded by my friend,
Shri Vittal Rao, I think these trans-
port workers will be put to great
practical difficulties. They are doing a
service full of risks. Any accident
may take place at any time. If an
accident takes place and if the driver
or conductor dies, who will maintain
and look after the interests of their
dependants?

Shri Tek Chand
Insurance companies.

(Ambala-Simla):

Shri L. Jogeswar Singh: The condi-
tions of some transport workers are
such that they cannot enjoy the faci-
lities of insurance. They are in de-
plorable conditions. This is the condi~
tion of the Delhi transport workers.

Coming to my own area, Manipur
State, the conditions of the transport
workers are very very deplorable.
No one takes care of these workers.
One or two years ago, the hon. Labour
Minister announced on the floor of
the House that there will be estab-
lished in Manipur an employment
Exchange. That has not been done.
That promise has not been fulfilled.
Whenever any appointment is made
in the case of transport workers in
Manipur, it smacks of nepotism, cor-
ruption and favouritism. There are
no rules governing their conditions of
service. Only the man at the helm of
affairs there is responsible for their
appointment and disappointment. It is
high time that the hon. Labour Minis-
ter should look into the conditions of
the transport workers in the Manipur
State. These transport workers are

" working under risky conditions. The

road between Dimapur and Manipur
is a life-line and this passes through
the Naga Hills area. These transport
workers have to work in the emer-
gency areas. In the case of the em-
ployees of the Government of Assam,
there is a special provision regarding
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those posted in the Naga Hills area
which 1s now a trouble spot where
hostile Nagas are active. In the case
of transport workers who daily ply
their vehicles from Manipur to Dima-
pur via the Naga Hills area, no pro-
vision has been made and no security
of service has been provided. No pro-
wident fund facilities are provided. In
case they die, ther® is no provision.
A number of drivers have been
actually killed or wounded in this
road. Because there was no provision
in their case, these people have been
left to their fate. I earnestly appeal to
the hon. Minister that, though it may
or may not be possible for him to
extend these facilities to the transport
workers in other States, so far as the
Union Territories such as Delhi, Mani-
pur and Tripura are concerned, the
provident fund schemes should be ex-
tended to them.

The present system of appointment
of drivers and conductors is not good.
As has been already announced on the
floor of the House, there should be
an Employment Exchange in Imphal
I hope that this will be done quickly
so that appointments may be made
satisfactorily without any nepotism,
favouritism and corruption.

I will not take more time of the
House. One point more and I have
done. The pay scales and halting al-
lowances of the drivers and conduc-
tors of that area are comparatively
very small. They have no provision
for the security of their service, no
provident fund, no insurance, noth-
ing of the kind.

4-36 p.a.

[Mr. Sexaxer in the Chair]

In order to improve their conditions,
I request the hon. Minister to apply
his mind to the case of the transport
workers in Manipur so as to increase
their pay scales, which is a Centrally
administered area. Unless he attends
“to their problems, their conditions
will be worse than before.
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Shri Eamath (Hoshangabad): There
is not even one-third of the quorum.
This is a Government Bill. It is not
proper to proceed without getting
even half of the quorum. It would
create a bad impression outside in the
country.

Mr. Speaker: Let us hear the hon.
Member. Let her finish.
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Shri EKhandubhai Desai: Mr.
Speaker, I am grateful to the House
for the good reception given to this
small Bill by which the benefit of
provident fund is going to be extend-
ed to those who had not been covered
by the principal Act. I would like to
tell the representative of Manipur that
this Bill has been brought specifically
with a view to help these people. He
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was referring to transport workers. As
far as the present law is concerned,
even if we desire, we could not cover
them.

As regards the criticism made by
Shri Tushar Chatterjea, he, as a trus-
tee, knows that the Board of Trustees
is required to administer the trust
‘Whatever suggestions they have
made, are under the consideration of
the Government. I hope to publish
in the Gazette very early the conclu-
sion of the Government, and I may
assure him that most of the sugges-
tions made by the Board of Trustees
will be accepted.

Shri Tripathi wanted to know how
many workers are just now covered
by the Provident Funds Act, and ;,what
number is likely to be covered when
the whole scheme contemplated under
the law comes into force. As at pre-
sent about 21 lakh workers are cover-
ed by the latest extension. of the
scheme to the industries which I have
already mentioned in my opening re-
marks, and the collection from them
will amount to about Rs. 23 crores.
About the new extension when the
Bill is passed, we hope to cover during
the Second Five Year Plan about
3,485 additional establishments, and
the number of employees eligible for
Provident Fund and its benefits will
be 9-42 lakhs, and the annual contri-
bution both by the employees and the
workers will be in the neighbourhood
of about Rs. 9 crores. The total
amount that may be available for
housing and such other development
schemes by the end of the Second
Five Year Plan will be in the region
of about Rs. 32 crores per year.

As he has said, and rightly, this
provision is disinflationary in its
character, and I am glad that as far
as the labour side is concerned, it will
be willing and anxious that the con-
tribution may .be raised from 6} to
8} per cen.. This will be taken
into consideration by the Government,
but it will require further amendment
of the Act, and also consultation with
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the various States and consultation
with the various interests in the
country. I may say that we will take
early steps to consult the various in-
terests concerned before finally tak-
ing a decision.

While extending the Act, some in-
dustries have not been covered by this
law for obvious reasons though those
industries at the time were engaging
10,000 or more persons, because they
were passing through a serious crisis
in those days and we came to the
conclusion that if we applied the Pro-
vident Fund Act to them at that time,
possibly it might create unemploy-
ment and the establishments might be
closed. That does not mean they have
been exempted for all time to come.
They will be always under continu-
ous consideration by the Government,
and there is no desire to exempt any
factory or establishment which will be
covered by this law. But a law of
this nature will have to be gradually
and cautiously applied, because we
should not apply the law in such a
way that instead of giving the benefits
when the person retires, we immedi-
ately put an end to the employment
that he is in. And particularly now
we have to be very cautious because
this amending Bill provides that any
establishment which employs more
than 50 persons can be covered. Not
only that. There is also a proviso
that if the Government comes to the
conclusion that there are certain
establishments which though employ-
ing less than 50 persons can be cover-
ed by this law, they can be covered.
So, in coming to that decision, we
will have to consider this matter very
c .

One point was raised about loans.
Personally I am of the view that the
Provident Fund which is meant for
providing something in the form of
security after retirement or in old
age should be safe as far as possible.
We do not want a liberalisation in
giving loans out of the contributions
made by the employers and the em-
ployees, because people will spend
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away the money which they have
accumulated in the Provident Fund,
and so it will defeat the very purpose
of the law. However, Shri Tushar
Chatterjea knows that in certain ex-
ceptional circumstances, like acquiring
property for building a house, some
loan is being sanctioned, but for
routine or normal expenditure of the
family this loan cannot be given.
Otherwise, as I said, the very purpose
of the law itself of social security in
old age or retirement will be frustrat-
ed.

I think this is all that I have got
to say, and there are not also many
points raised. Only people would
like to extend this law as much as
possible. I think the House will be
giving us powers enough to extend
the law to any establishment which
can be considered eligible under this
law. *

Mr, Speaker: The question is:

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, be taken into considera-
tion.”

The motion was adopted.
Mr. Speaker: Clause 2.

Shri T. B. Vittal Rao: I wish to
move amendment No. 2, not No. 1.

Shri Khandubhai Desal: It is
already there in the enactment itself.

Mr. Speaker: Does the Minister
accept it?

Shri Ehandobhal Desal: 1 do not
accept it. It was already covered by
the law itself.

Shri T. B, Vittal Rao: It is a clarl-
fication, and wants to include Road
Transport and Inland and Sea Trans-
port in establishments.

Shri KEhandnobhai Desal: That
is covered by the amendment already
moved to “establishment”, and trans-
port is an establishment.

Shri T. B. Vittal Rao; Then I do
not move,

Mr. ‘Speaker: Is he moving amend-
ment No. 3?7 No.

The question is:

“That clauses 2 to 6 and clause
1. stand part of the Bill".
The motion was adopted.

Clauses 2 to 6 and clause 1 were
added to the Bill.

Mr. Speaker: The question is:

“That she Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

The Enacting Formula and the
Title were added to the Bill.

Shri Khandubhai Desai: I beg to
move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

BUSINESS OF THE HOUSE

Mr. Speaker: I want to make an
announcement. The last day fixed for
the session is the 21st. Except in
an extraordinary case we will not
extend it by even a day. We will
have possibly to sit on the 22nd, that
is in the future, we are not so sure.

In the meanwhile there are a num-~
ber of Bills. ' Supplementary Demands
for Grants have to be gone through.
They have been presented. They
themselves may take eight hours. We
calculated the number of hours avail-
able to us in the Business Advisory
Committee. We have before us just
40 hours or so, and unless we  git
either on a Saturday or one hour ex-
tra every day we may not be able to
finish the necessary amount of work
or the work that is unavoidable which
we must get through. Therefore, the
Business Advisory Committee has
suggested,—and I  agree, that from
Monday, that is day after tomorrow,
we will sit one hour extra every day.
We shall not sit on a Saturday for the
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rest of the session. Saturday the 15th
we shall not sit.

Shri Punnoose (Alleppey): There
is a Bill for delegation of powers to
the President regarding Kerala State.
Is anything fixed up?

Mr. Speaker: That has not been
introduced. We have taken that also
into account.

Shri T. B. Vittal Rao (Khammam):
My motion regarding the appoint-
ment of a high-power commission to
go into the safety measures in the
mines has been admitted as a no-day-
yvet-named motion. It was admitted
a month ago, but no time has been al-
lotted for it.

Mr. Speaker: That shall stand
over. We shall consider it on Wednes-
day when the Business Advisory
Committee meets again.

Shri T. B. Vittal Rao: You can fix
the time yourself. Why have it taken
to the Business Advisory Committee
and have complications?

Mr, Speaker: It is the Business
Advisory Committee which looks into
this matter.

Shri Eamath (Hoshangabad): It is
gratifying that you have decided, and
the Business Advisory Committee has
decided, not to sit on Saturdays, as
we had requested you.

Mr. Speaker: The hon.
himself said so yesterday.

Shri Kamath: But Government are
asking for extension of time for Gov-
ernment business. I hope Government
will bear the responsibility to have
proper quorum in the House.

Member

Mr. Speaker: I agree....

The Deputy Minister of Labour
(Shri Abid Ali): The hon. Member
also should be present.

Shri Kamath: It is your business.
It is Government business.

Mr. Speaker: For all Government
business, it is the duty of Government
to keep quorum in order. Sometimes,
we close our eyes to the absence of
quorum, but it is not right that large
measures which have got very serious
consequences ought to be passed with-
out there being even the minimum
quorum. After all, one-tenth of the
strength is the minimum. Of course,
Government must take care of it, and
the persons in charge of Government
business, that is, the whips must see
to it that at all times in the day there
is sufficient quorum in the House.

4-52 p.Mm.

The Lok Sabha then adjourned
till Eleven of the Clock on Mon-
day, the 10th November, 1956.
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MOTION FOR ADJOURN-
MENT . : . :

The Speaker withheld his con-
sent to the moving of an
ldwurnmcm motion given
notice of by Shri R. N. Singh
regarding the ach inacti-
vity of the Buddha Jayanti
Samiti, Sarnath, and the con-
sequent boycott thereof by
the Mahabodhi Sabha, Sar-
nath, after calling upon the
Depury Minister of Educa-
tion to ascertain the facts
and place them before the
House.

BILLS PASSED

(1) The Minister of Con-
sumer Industries (Shri
Kanungo) moved that the
Standards of Weights
and Measures Bill, as re-
ported by the Joint Com-
mittee be taken into consi-
deration. The motion
was adopted and after
clause-by-clause  consi-
deration the Bill was
passed as amended .

DAILY DIGEST
[Saturday, 8th December, 1956)

Columns

2199-2202

. 2203-2320

2203-71

(2) The Deputy Minister of
Railways and Transport
(Shri Al'gesan) moved
that the Road Transport
Corporations  (Amend-
ment) Bill be taken into
consideration. The motion
was adopted and after
clause-by-clause  consi-
deration the Bill was

(3) The Minister of Labour
(Shri Khandubhai Desai)
moved that the Employ-
ees’ . Provident  Funds
(Amendment) Bill be
taken into consideration,
After clause-by-clause
consideration the Bill was
passed .

10TH DECEMBER, 1956—
Consideration and si
Indian Medi CEB mlg
as passed by Rnya S-l.bhl
and consideration of E.lactn

city (Supply) Amendment
Bill, as reported by Select
Committee.
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